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had  gone  into     the     question.     The 
President,   in  according     sanction  to this  
measure,  must have  undoubtedly taken into 
consideration the recommendations of the 
Commission, whose Report has gone through 
the process prescribed by the Constitution. 
Therefore,  while     obviously     there     is  a 
lacuna   in   regard   to      fulfilling   the 
mandatory provisions of    article 344, that  
does  not prevent  the     Government or this 
House from taking any action,   because   . the     
provisions   of article  349  are   clear.    They  
are,   in regard to this Bill, the President has 
before  him   a  Report  and     he  must have  
considered     that     Report  and, therefore,  he  
must     have.   accorded sanction to this 
particular measure in terms  of  the  procedure     
laid   down by article 349. I think my hon. 
friend, Shri  Santhanam,  was  quite  right  in 
saying that in regard to the majority of. the  
clauses covered by     the Bill, the provisions of 
article 343  (3)    are absolutely  self  sufficient.     
The  Government can take the power and we 
have to accept that Government has the power 
to bring forward a measure of this nature.    
Some hon. Members said that article 343    has 
some relation  to  article 348.    Yes,  it    has 
relation  to  article  348 in relation to those 
subjects mentioned under article 348.    There  
is  a  procedure  prescribed for the     purpose     
of    taking action under article 348.    They     
are again  enumerated  in  article  349.    It is a 
question generally, of procedure. So,  prima  
facie  in  regard     to     the major part of the  
provisions  of this Bill,  article  343   (3)   
governs  and     I  think there can be no doubt 
at    all in:the minds of hon. Members because 
the language is very clear. I may also submit in 
all humility that the provisions  of  article 349  
are     satisfied  in the circumstances of the case 
and the mere  fact  that  action  has  not  been 
taken  in  the  manner  prescribed     in article 
344 does not vitiate the particular measure, 
before the House. 

r. t< 
I thank you. 

MR. CHAIRMAN: I am sure anyone will 
not accuse me of being hasty. I have carefully 
listened to all the arguments that have been 
given and have allowed all the arguments to 
work on me. I have, after hearing all the sides 
of this question, come to the conclusion that 
the motion of Shri Lai Bahadur Shastri can be 
moved and there is nothing which prevents me 
from asking him not to move it. Therefore, I 
request Shri Lai Bahadur . to move it. If you 
agree, we may adjourn now and take it up in 
the afternoon. 

AN. HON. MEMBER: He may move and 
then adjourn. ' 

THE OFFICIAL LANGUAGES BILL, 1963. 

' THE MINISTER OF HOME AFFAIRS (SHRI 
LAL BAHADUR): Sir, I beg to move: 

.."That the Bill to provide for the languages 
which may be used for the official purposes 
of the Union, for transaction of business in 
Parliament, for Central and State Acts and 
for certain purposes in High Courts, as 
passed by the Lok Sabha, be taken into 
consideration." 

MR. CHAIRMAN: We now adjourn to 
meet in the "afternoon at 2 o'clock when the 
Home Minister will make his speech. 

The House then adjourned for 
lunch at five'minutes past one of the 
clock. 

The House reassembled after lunch at two 
of the clock, THE DEPUTY CHAIRMAN in the 
Chair. 

THE DEPUTY CHAIRMAN: The Home 
Minister. 
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THE DEPUTY CHAIRMAN:   Please 
«it down. Now the motion is being 
discussed. The Home Minister will 
speak.    You have had your say. 

SHRI G.    MURAHARI:    This is   a 
point of order. 

THE DEPUTY CHAIRMAN:    There 
can be no point of order now. What is the 
point of order? 

 

THE DEPUTY CHAIRMAN: That 
point has been discussed as a point of 
order, and the Chairman has given his 
ruling. That cannot be reopened now. The 
Home Minister. 

SHRI    LAL.    BAHADUR:     Madam 
Deputy Chairman a number of consti-
tutional points were raised in regard to 
this motion. I am a layman completely so 
far as legal matters are concerned. I 
therefore left it to the le<gal luminaries of 
this House to thrash it out amongst 
themselves, and I am glad that Members 
themselves cut out each other in the 
arguments advanced from both sides. I as 
a practical man feel that the steps taken 
by Government are correct and that this 
particular step of coming up with this Bill 
is an exceedingly important and highly 
practical measure. It is clear that after 
January 1965 English would have no 
place in the country if we did not legislate 
under article 343(3) of the Constitution. 
So, the framers of the Constitution 
themselves had contemplated that a 
situation might arise in which it may not    
be 
171 RS.—5. 

possible to use Hindi for all purposes or 
for specific purposes, and hence they had 
provided clause (3) in article 343 of the 
Constitution. To my mind there can be no 
doubt on the point that Parliament has 
full authority to legislate on this matter 
and allow English to continue in addition 
to Hindi. 

Secondly, in regard to the appointment 
of another Commission to which a 
reference was made by Vajpayeeji and 
others, I am not prepared to argue one 
way or the other on the legal implications, 
but again as a practical man I feel that it 
would not have been advisable to appoint 
another Commission when a Commission 
had already been appointed and its report 
submitted to the President on the basis of 
which the President decided to appoint a 
Committee of Members of Parliament, 
and that Committee also took a fairly 
long time and submitted its report. What 
was the point! Madam, in appointing 
another Commission in 1960 or later 
immediately after the whole matter had 
been fully discussed? Madam, I am not 
here referring to legal matters. As I said, 
as a practical man, Government has to 
take practical view of things. So, would it 
have served any purpose to appoint 
another Commission? If it had been 
appointed five or ten years later, one 
could understand that views might have 
changed, conditions would have changed, 
and things could be considered in a fresh 
context. But immediately after the 
Committee of Members of Parliament 
had submitted its report, to have 
appointed another Commission to go 
through the same questions and more or 
less in the same context would not have 
been desirable at all- In fact it would have 
created an adverse effect on the country. 
Again controversies would have arisen, 
and there would have bem discussions 
both in the public and in the Legislatures, 
etc. So, I think the Government took a 
wise decision under the leadership of my 
predecessor, Pandit Govind Ballabh Pant, 
that a new Commission should not be ap- 

THE DEPUTY CHAIRMAN:  I have 
called the Home Minister. 
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as was claimed by my colleagues, Shri 
Hajarnavis and Shri T. T. 
Krishnamachari, and others, even legally 
it was not invalid or in any way wrong. 

Then,    Madam, in regard to article 
349, I need not quote it.   It is clearly 
provided that if we want to introduce 
any oner language in regard to judg-
ments,   decrees,    etc.    of High Courts 
or the Supreme     Court,    Parliament 
will have to legislate.   In this Bill we 
have kept out the Supreme Court al-
together.   In the Supreme Court English 
remains. In regard to High Courts we    
have only provided that if    the State 
Government so desire, they can 
introduce  the  regional  language     or 
Hindi along with English.    So far as the 
proceedings of the High    Courts are    
concerned there is an    enabling 
provision  in  the  Constitution     itself, 
but so far as decrees,   judgments, etc. 
are concerned a fresh legislation has to 
be made,    and therefore in clause 7 of 
this Bill we have provided it and left it 
to  the discretion of the State 
Governments to provide for the    use of  
any   other  regional  language     or 
Hindi side by  side with English for 
purposes  of decrees,    judgments, etc. 
For that also there is a clear provision in 
the    Constitution.   We    have given 
careful consideration from    the legal  as 
well  as  practical points     of view—I  
am  mainly  concerned     with the 
practical point of view at    present—and 
we felt that it was essential to come up 
with this Bill at this moment. 

Madam, there has been a good deal of 
discussion on this matter, especially the 
question of what our official language 
should be for the Union Government, for 
some time past. But during the last 
fortnight or so there has been concentrated 
thought given to this problem, and there 
has been a good deal of discussion both in 
Parliamment as well as outside. I can say, 
Madam, that by and large this    Bill    has    
been   supported.     I 

know that there are strong views held ,on 
this matter, but the Prime Minister gave 
clarifications concerning this Bill and in 
regard to other matters in the other 
House. I also, Madam, made every effort 
to clarify many other points and remove 
misunderstandings. It is possible to have 
had some doubts or suspicions in regard 
to this Bill when it was actually presented 
before the Lok Sabha. 

I now feel, Madam, that in the changed 
context—the Lok Sabha has amended the 
Bill on important issues —and also with 
the clarifications given, it should now be 
possible for the hon. Members of this 
House to give consideration to this 
measure and lend their support to it. 
With your permission, I shall try to deal, 

as briefly as possible, with some of the 
provisions of the Bill.   The two important 
provisions are clause 3 and clause 4 of the 
Bill.   Under clause 3, English has to 
continue, as I said, in addition to Hindi.   
There has been a good deal of discussion 
on the words 'may' and 'shall'.   It has been 
suggested—and notices of amendments 
have also been given here—that 'may' shall 
be  substituted     by  'shall'.   I  do  not 
want  to  enter  into  legal  discussions but 
if we have to enact in the background of 
the provisions of article 343 of the 
Constitution, 'may' seems to be the only 
appropriate word to be used in this  clause.    
The word 'may' will enable English  to  
continue  and  give an   opportunity   for  
the     progressive use of Hindi during the 
interim period. If  'may' is     substituted  by  
'shall'  it might raise many practical 
problems. It will mean that each and every 
user of the language will have to use both 
the languages simultan-ously. It would not 
be possible, for  example, for the Madras  
Government  to  write  to the Central 
Government only in English. It must be    
accompanied by a Hindi version      of      
that      communication. Similarly,    if the 
Rajasthan    Government wants to  write to 
the  Central Government  in   Hindi,   they   
will   not be   able  to  do  so only  in  
Hindi;  It 



1835 Official Languages       [ 2 MAY 1963 ] Bill, 1963 1836 
will  have to be accompanied by an English 
version. 

SHRI K. SANTHANAM (Madras): May I 
ask one question? So long as *may' is there 
about English and 'shall' is there about Hindi 
from the 26th January, 1965 would it be 
regular for any State Government to send any 
correspondence without being accompanied 
by a translation in Hindi, as Hindi 'shall' be 
the official language of India? Whether Hindi 
should be accompanied by English or not may 
be doubtful. A Hindi State may send a 
correspondence to the Centre only in Hindi 
and it may not be accompanied by an English 
version. Because it is only 'may' it may not be 
accompanied by an English version. On the 
other hand, I think neither Madras nor Andhra 
Pradesh shall be able to send any 
correspondence in English alone without 
being accompanied by the Hindi version. 
Therefore, Hindi is dominated by 'shall' while 
English by 'may'. 

SHRI BHUPESH GUPTA (West Bengal): Is 
it the hon. Minister's contention that there 
must be always translations because the word 
'may* according to the scheme of this legisla-
tion means that a correspondence even after 
fifteen years, after 1965, may come in English 
provided it fulfils the requirements of clause 3 
of this Bill? Well, that point should be cleared 
up. 

SHRI LAL BAHADUR: Madam, if the 
words of clause 3 are seen and read, they will 
make the position clear. 

"Notwithstanding the expiration of the 
period of fifteen years from the 
commencement of the Constitution, the 
English language may, as from the 
appointed day, continue to be used, in 
addition to Hindi . . ." 

If we put 'shall' there, 

"the English language shall, as from the 
appointed day, continue to be used". 

SHRI P. N. SAPRU (Uttar Pradesh): Hindi 
is compulsory. . . 

SHRI LAL    BAHADUR:   -May*    or 
'may not' is not the point. If the hon. Member 
is suggesting 'may' and if he is suggesting that 
it would be 'shall' it will not make any 
difference. What I mean to say is this. Well, 
of course, Mr. Sapru has also been a judge 
and a lawyer. I would like him to discuss it 
with Shri Sachin Choudary and other eminent 
jurists of our country. It is a matter which 
should be discussed between the lawyers. 

SHRI BHUPESH GUPTA: He is a 
practising lawyer.    Is he a jurist? 

SHRI LAL BAHADUR: Anyhow, he is an 
eminent lawyer now. 

SHRI BHUPESH GUPTA: Earning lawyer. 
SHRI LAL BAHADUR: But if the word 

'shall' is used here, then it will be 'shall 
continue to be used'. That is, English shall 
continue to be used in addition to Hindi. That 
is, whenever any Hindi communication is 
sent, it shall be accompanied by English. I do 
not want to create that situation nor do I want 
to envisage a situation in which... 
(Interruption) Please do not interrupt. It is 
becoming impossible for me to speak. If the 
hon. Member wants to put any question, he 
may do so at the end. So, this is my 
interpretation. It is -possible that my 
interpretation may not be 100 per cent correct 
but I feel that what I have said is right and I 
have consulted legal experts, and I feel that 
this situation will arise, in. case the word 
'may' i3 substituted by 'shall', that each and 
every communication will have to be 
accompanied both in English as well as in 
Hindi. And not only that. A legal objection 
might be raised. Suppose anyone, a 
Government servant, is using English, it might 
be said that he cannot use English alone, he 
must write in Hindi also. 

SHRI SANTOSH KUMAR BASU (West 
Bengal): Every nothing on the file. 
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file will have to be done in both languages. So, 
that is the legal opinion. I am not only express-
ing triy own opinion because I do not know 
much of law. Yet, I have discussed it fully. 
Well, of course, on every matter there can be 
two opinions and in the field of law, one does 
not know what the right opinion is. The bigger 
the lawyer is, the greater are the chances of his 
being successful in the law courts, in spite of 
his case being absolutely weak. And with all 
due respect to the Judges, well, they also arrive 
at their own conclusions and Judges also 
differ. There are dissenting judgments. I mean, 
in these matters, I am prepared to accept, there 
may be two interpretations. But on my own 
and with my way otf thinking, I do feel that it 
would create enormous difficulties and it 
might make the working of this Bill or the 
implementation of this Bill fairly cumbersome. 

SHRI T. S. AVINASHTLINGAM 
CHETTIAR (Madras): Have you considered 
Mr. Santhanam's opinion that if it is 'may', 
then every Hindi letter must be accompanied 
by an English letter?    Have you considered 
it? 

SHRI LAL BAHADUR: I have considered 
it. Mr. Santhanam had raised this matter 
earlier also and when he raised that issue, I did 
consult, and I felt that there were difficulties, 
and it was not necessary to substitute 'may' by 
'shall'. And, Madasn, on the other hand, it all 
depends on the intention of the Government. 
Whatever laws might be made, who 
implements them and how they are 
implemented is an important matter and if 
there is distrust against the Government or 
those who want to execute them, well, nothing 
can help the situation and Government can do 
almost anything it likes. But, as I have said, 
the purpose behind this clause is that we want 
English to continue because we feel that we 
cannot give up English in the present 
circumstances. And if Government bad not 
been serious and had 

not been honest, it would not have been 
necessary for "me to bring forward this Bill. I 
would, as well have waited till December, 
1964 because it is only from January 26, 
1965, that English has to be discontinued and 
Hindi would have taken its place. 

But in order to obviate misunderstandings 
and misapprehensions in the minds of the 
people living in the non-Hindi speaking areas 
we felt that it was essential, long before that 
date, that we should come before this House 
with this Bill in order to give them complete 
satisfaction, so that they may not have to face 
any handicaps or difficulties in future, even 
after 26th January, 1965. 

It is in this context, Madam, that we should 
consider this motion, and in the context, as I 
feel, even the word 'may' being there will not 
cause any special difficulty or problem. 'May' 
here means that English will continue to be 
used, and of course for any major change, if it 
has to be made, various processes will have to 
be gone through, constitution of a Committee 
of Members of Parliament, consultation with 
the State Governments, and Committee's 
submitting a report making its 
recommendations thereon— progress made in 
the use of Hindi— etc., to the President for his 
consideration. So these various steps are to be 
taken, and I think it is clear proof of the fact 
that the intentions of the Government are pure, 
and we have absolutely no ulterior motive in 
this regard. 

Madam, there is, on the other hand, a strong 
feeling among those who come from the 
Hindi-speaking areas, that we are giving a go-
by to Hindi. In fact it is strange how, in regard 
to this particular Bill or to a measure of this 
kind, two extreme views could be held and 
placed before the country or placed before this 
House. It is said that Hindi is being relegated 
to the backward, and English will continue 
throughout this period. And it is further said 
that even after this ten-year period the 
appointment of a Commit- 



 

tee is just an eye-wash, is a way to lull the 
emotions of the people insofar as adoption 
of Hindi is concerned. I do not want to say 
much on that subject. I can only say that 
the fears and doubts expressed by those 
who come from Hindi-speaking areas are 
not at all justified. I must say-that Hindi 
has considerably progressed during the 
last few years, and if we see the progress 
which has been made since 1947, it would 
be found that it is something remarkable. 
Before 1947 the position of Hindi, insofar 
as vari-ours matters and subjects were 
concerned was—if I might use that word 
—low in the list even as compared to 
other regional languages of the country. 
But during the last fifteen years the 
progress has been so rapid; indeed, 
enormous progress has been made, and I 
might say that a large number of books, 
standard books, have appeared, have been 
published on literature, history, 
geography, economics, science etc. 
Whatever field you might look into, you 
will find that most valuable books have 
been written and as 1 said standard books, 
which could be taken advantage of. I 
might even admit before the House that 
although I came from a Hindi area, I 
cannot really comprehend and understand 
many of the books written in Hindi—not 
that it is difficult Hindi. It is a different 
matter; the point is I have not progressed 
along with the development of Hindi, I am 
behind the times, I must admit it, it is 
people like me who are behind, and 
sometimes I feel that my generation 
perhaps may not be able to catch up with 
the development of Hindi. The next 
generation will do so, but a man like me, 
of course, who knows something of 
Hindi—not much of it—feels that I am so 
backward, and I have not been able to 
catch up with the progress of Hindi. So 
Hindi has made progress, as I said at some 
other place, both by official efforts and by 
non-official efforts. I could never imagine, 
I mean, when I saw the two volumes of 
the Criminal Procedure Code and the 
Indian Penal Code wholly Translated into 
Hindi by the Commission appointed by 
the Law Ministry of the Government of 
India, I wa3 

really surprised. But they have done that 
job; they have completed that job, quite a 
difficult job, Madam. So it is both, T 
mean, Governmental as well as non-
official efforts which have contributed to 
this progress and development of Hindi. 
But it is a different matter that, in spite of 
this progress, Hindi has yet to be learnt by 
millions of our people. It is one thing to 
develop literature and the language as 
such; it is quite another to make it a 
common vehicle, for its being used by the 
general population as a whole, and then 
essentially make it usable in the 
administration. Even today if we will go 
into the matter fully, we will find that 
Hindi is not understood, specially in the 
South, by the people as a whole. In the 
administration also I find that it is not 
possible by the officers coming from 
various States, not only from the South 
but from other areas also where Hindi is 
not the regional language, that it is not 
possible for them to work in the 
Secretariat without the use of English 
language; they have still to do their work 
in English, and if Hindi is made in anyway 
obligatory, they will be faced with a very 
difficult situation indeed. Besides that it 
has also to be realised that the advantages 
of English are obvious. I am not one who 
is well versed in that language; in fact, I 
know my own limitations. Yet I would not 
like to deny the value and importance of 
the English language. It is no doubt a 
historical accident that English has 
assumed an important place in our country 
but, Madam, there were many things 
which should not be imbibed, which we 
should not imbibe from Englishmen. But 
it would be unfortunate if we gave up 
learning of English only because it had 
come from the Britishers. English 
language, by itself, is one of the richest 
languages in the world; it has assumed an 
exceedingly important place as an 
international language. It is, therefore, that 
I make bold to say that if even two per 
cent of our people know the English 
language, it would be advisable to take 
advantage of that situation and continue to 
learn it as one of the foreign languages   
both fcr 

1839 Official Languages       [ 2 MAY 1963 J Bill, 1963         1840 



1841     Official  Languages       [ RAJYA  SABHA ]. Bill,  1963 1842 
[Shri Lai Bahadur.] our national and 

international requirements. 
Having said this, Madam, it must also 

be admitted that English could not be 
continued as our national language or 
could not be accepted as our national 
language, or as our official language for 
ever. It will have to give place to one of 
the common languages of India. 

In the other House the hon. Mr. Frank 
Anthony, who is a great supporter of the 
English language, said that he had made 
Hindi compulsory in all the schools 
which are run by the Anglo-Indian 
community or, if I might put it in a 
different way, in all those schools where 
the medium of instruction is English. So 
even in those schools they have made 
Hindi compulsory and from early stages 
of the student's school career. 1 am 
mentioning Mr. Anthony merely because 
he holds a very particular view and very 
strong view. I can interpret it differently 
that there are others also who hold that 
view or might be supporting his view that 
what they suggest is a "prolonged 
bilinguism", exactly the two words used 
by the Madras Government in their 
memorandum which they submitted to 
the Committee of Members of 
Parliament. And that "prolonged 
bilinguism" is being provided in clause 3 
of the Bill. 

Madam, Hindi is the official language 
of the Union according to article 343(1), 
but along with Hindi English will 
continue and we have fixed no time limit 
for the same. But then the main point 
arises as to whether we have to keep 
quiet, remain just passive, and do nothing 
during this period to encourage one 
common language throughout the 
country. How will this country be 
integrated? How will we remain one if all 
the State Governments have their own 
regional language as the official language 
cf their State? How long will they wait? 
It is quite obvious that the State Govern-
ments will encourage the regional 
language. They have already started 
doing so. In fact, most of the State 
Governments have  adopted the     re- 

gional language as the official language 
of their State. Their medium of instruction 
is already the regional language in their 
schools and colleges. And there are talks 
of introduction of regional language in the 
Universities. Of course, strong opinion is 
held on that matter. And I know that 
important educationists hold that view. 
Yet it is not an immediate issue. How-
every, the regional languages are well 
developed, and there is a demand from 
thousands and millions of people living in 
the States, people who know the regional 
language only, that their medium of 
instruction should be the regional 
language, and also they want that the 
administration should also be run in the 
regional language. From the 
administration they should get the replies 
of their letters, their receipts, they should 
get other forms and other documents from 
the Government in the language which 
they are able to understand, which they 
can fully understand. That is the general 
feeling of the people and which has to ex-
pand.    Naturally also. 

During the last 150 or 200 years under 
the British regime no importance was 
attached to the regional language at all. 
And naturally Englishmen were 
concerned that a very few people should, 
really read. They were not very particular 
that literacy should expand and increase 
in this country. They wanted to carry on 
the administration. And for that they were 
keen that people should learn English, 
and some people only. And naturally 
those who learnt English and served the 
Government were more with the British 
Government. It was that purpose, I mean, 
it was with that view that the British Gov-
ernment wanted English to be learnt by a 
few. They were perhaps afraid that if 
perhaps the regional languages were 
allowed to grow and develop, there would 
be a revolution and they might have to get 
out of India. So, if that was the situation 
before 1947, it is but natural that the 
popple living in every part of our country 
may now keenly desire to develop the 
regional languages,  and almost    compel     
the 
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Government or appeal to the Govern-m nt, or 
make them agree that the regional languages 
should expand and be used more and more. If 
that is the position—and it is so—what will 
happen? How do we inter-communicate? How 
do we talk with each other?    How do we 
meet each other? 

AN. HON. MEMBER: Through Sanskrit. 

SHRI LAL BAHADUR: In another 100 
years or 50 years or 60 years I have no 
objection to Sanskrit being used. But we 
cannot wait for fifty years. This country must 
go ahead. Every year, in fact every minute is 
precious and valuable for us. So we cannot be 
bogged into these things, merely in language 
problems. We have to do many other things, 
much more important. Naturally, the most 
important thing is that we must build up the 
economy of our country and remove our 
poverty and unemployment. Further I do not 
want to go into the matter. 

Madam, I was only suggesting that there 
should be some Way, some language which 
must serve as a common bond, and it is, 
therefore, that article 343(1) of the 
Constitution provided, after a good deal of 
deliberation, that Hindi should be the official 
language of the Union. I do not want to say 
that Hindi is, as I said, understood everywhere 
and by all. I have already said that about it. But 
it must also be admitted—I hope the hon. 
Members will agree with me—that Hindi is the 
one language which is understood the most in 
all the States, north, east and west. I went to 
Manipur. There  was a big gathering, a public 
meeting, I enquired as to whether I should 
address in English or in Hindi. The reply came 
from the audience that I should address in 
Hindi because they understood Hindi, and they 
were able to follow Hindi. English, they said, 
most of them would not be able to understand. 
Hon. Members might also be aware that there 
is a good deal of tension between the hill tribes 

and the other people living in Assam, that is, 
those who speak Assamese. On one matter the 
nill tribes are quite clear. They say they are 
prepared to learn Hindi not only prepared, 
they will learn Hindi. But they are very keen 
that they should also be able to work in their 
own tribal language. 

Similarly if we go to Maharashtra or 
Gujarat, we will <*ansrally find that they 
know Hindi. In fact, I was surprised when in 
Maharashtra I was presented with some 
welcome addrasses by the municipalboards, 
not in Marathi, they were presented to me in 
Hindi. I was a bit scurprised. In other places I 
used to get these addresses in the regional 
language and translation made of the same in 
English. But tihere in Maharashtra they 
presented it in Hindi itself. In Gujarat also, 
more or less the same position exists. The 
same position is there in that State also. 

I have talked of east, west and north, but I 
might mention that 1 do not think there is any 
other State in the country, apart from the 
northern States, where Hindi is being learnt on 
such an extensive scale as in Madras, Andhra, 
Kerala and Mysore. And with your 
permission, Madam, I would like to 
compliment Shri Satyanarayana, who is sitting 
Here, one of the Members of this House, who 
has done enormous work in this field. I was 
impressed with the Dak-shina Hindi Prachar 
Sabha, an organisation which was founded by 
Gandhiji long back—I think in 1914 or 1918; 
he will correct me. 

SHRI M. SATYANARAYANA (Nomi-
nated): Nineteen hundred and eighteen. 

SHRI LAL BAHADUR: Gandhiji was a far-
sighted man. He did not believe merely in 
slogans. He had always a constructive 
approach. I remember that he asked his son, 
Shri Devadas Gandhi, to go to Madras and 
take up this work. So he was an idealist but 
essentially a practical man 



1845     Official Languages       [ RAJYA  SABHA ] Bill,  1963 1846 
[Shri Lai Bahadur.] and a far-sighted man. 

Who could then have imagined it ? Now of 
course we are trying and we will try to do that 
but even at that time, without any Government 
help he founded this institution which has 
done yeoman work during all this period. Only 
a few months before, 10 months before, when 
I went to Madras—I do not forget that scene 
and I have often repeated it and I hope you 
will not mind it if I repeat it again—when I 
went to deliver an address, a Convocation 
Address, to the Dakshina Bharat Hindi 
Praohar Sabha, then I put the same question. 
In fact never before in Madras had I spoken in 
Hindi. I had always spoken in English. Natu-
rally I asked the question whether I was 
required to address the students gathered there 
in Hindi or English and there were 3,000 boys 
and girls sitting there who were to take their 
degrees and there came the quick reply: 'Not a 
word of English under this shamiana or on this 
platform' and I spoke in Hindi. Every word of 
it was understood. So this is tho position. We 
are absolutely mistaken and I would specially 
appeal and request our friends who live in the 
Hindi-speaking areas to understand this. 

AN. HON. MEMBER: You were addressing 
the Hindi Prachar Sabha and it was natural   .   
.   . 

SHRI LAL BAHADUR: No. May I ask the 
hon. Member, if I go to U.P. or if he goes to 
U.P. and puts that question: "How many 
people can understand Telugu or Tamil?" he 
will find that there will be very very few 
people indeed except those who may have 
come and inhabited themselves in that area. 
What about Mani-pur, what about 
Maharashtra, what about Gujarat? That is not 
the point. I am merely saying   .   .   . 

SHRI NIREN GHOSH (West Bengal) : 
They do not want to learn : : : (Interruptions). 

SHRI LAX, BAHADUR: It is true that till 
now no encouragement    as 

such was given to learn the other languages of 
our country and it was bad but the Hindi-
speaking people have now realised its 
importance and perhaps the hon. Member 
might be aware that in U.P. special classes 
have been opened, special scholarships are 
being given of Rs. 30 to Rs. 50 per month to 
boys learning Tamil, to learn Telugu and to 
learn the other languages. 

AN. HON. MEMBER:   Telugu also? 

SHRI LAL BAHADUR: Specially the South 
Indian languages. The U.P. Government have 
stated that the South Indian languages should 
be learnt and for that they are giving special 
scholarships. The point is, I do not say that 
many of them have learnt but the atmosphere 
has changed and its need has been fully 
realised What I wanted to say is, there is a 
desire throughout the country, provided of 
course the politicians keep out for a short 
while—I also belong to the same category, but 
if we will just keep quiet for a short while and 
allow the people to carry on with the things 
themselves as provided in this Bill and as is 
the policy of the Government of India and the 
other State Governments—I have no doubt 
that there will be no trouble, no struggle, no 
conflicts and the people will readily agree to 
one common language which might be used 
from one end of the country to the Other. 

However, I only wanted to say that there 
has to be a common language and if there Is 
no common language, I have no doubt that we 
might disintegrate. We will not remain a solid 
and united country. It is in this context that I 
appeal to hon. Members to accept one 
common language and what that common 
language should be, well, the Constitution has 
already decided. Even from the practical point 
of view and considerations, I say that there is a 
large part of our country where Hindi even in 
the non-Hindi areas, is partly understood. If 
we are able to teach people Hindi, and give 
them opportunities to learn it,  it will  not 
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take much time to develop this language in 
the other areas also. 

I have taken     much  time of the House 
but in regard to clause 4,    I need not say 
much.     It has already been provided    in 
clause 4 that     a Committee of 
Parliament will be appointed after 10 
years.   Formerly this clause  was     
drafted  in a     slightly different way.   
We have clarified   it. The appointment of 
the    Committee will    have to be done    
through     a Resolution   which would be 
placed in either House of Parliament,   of 
course with the previous consent of  the 
President. This Committee will be a Com-
mittee   of the Members of Parliament, I 
might make it clear.   It would   not be a 
Parliamentary    Committee.   We have  
decided  that the Members    of this 
Committee will be elected through single 
transferable vote.   The purpose behind 
this is that    different    views should be 
represented on it and Members from 
different States should    be represented 
on it.   In fact in the last Committee of 
Members of Parliament about  two-thirds  
of the Members of that Committee came 
from the   non-Hindi-speaking areas.     
Then it    has been decided that the report    
of this Committee will be laid    before 
both the Houses of Parliament.    The Pre-
sident will cause it to be laid on the Table    
of both the Houses and    the report will 
also be sent to the State Governments.     
It  will only be then when Parliament has     
discussed it, when the President has 
received   the views of the State 
Governments,   that the President will 
consider    the    recommendations    of    
the    Committee finally and make his 
recommendations thereon. 

Clause 5 of course is very simple. It 
only provides that on and after the 
appointed day, of any Central Act or of 
any Ordinance promulgated by the 
President, there shall be a translation in 
Hindi published, etc. Now it will be 
incumbent for the Hindi version also 
being produced and the Hindi version 
will be the authoritative text in Hindi. 

In clauses 6 and 7 it has been entirely 
left to the State Governments to take 
action as they thought best to provide the 
Hindi translation of the laws of their 
State, if the official language of that State 
is other than Hindi. So, it will have to be 
the regional language. Of course, Bills 
and laws may be or will be enacted in the 
regional language but a Hindi translation 
has to be provided and the English 
version, of course, will have to be there 
but this step has to be taken only when the 
State Governments consider it advisable 
or necessary. Similarly, in the case of 
High Courts also, if Hindi is to be used or 
the regional language has to be used, it 
will be entirely the responsibility of the 
State Governments to introduce it and 
consider the advisability of its 
introduction. So, we have left it to the 
option of the State Governments but, as I 
said, we do want that the use of Hindi 
should expand as far as possible in course 
of time and this might help us in going 
ahead in that direction. 

Insofar as the wishes of the Prime 
Minister are concerned, I would not like 
to go into that matter as the Prime 
Minister himself will be intervening in 
the debate. I hope he may be able to do so 
tomorrow. So, I shall leave that matter for 
him to deal with. 

In a nutshell, Madam, the Bill provides 
for three things. First is the continuation of 
English so that it does not cause any 
inconvenience to the non-Hindi speaking 
people nor put handicaps on those who are 
in service today or would be joining it in the 
future. Although it is not directly concerned 
with this Bill, I deliberately mention it 
because of the lurking fear which is mostly 
amongst those who are working in the 
Secretariat or in other offices of the Central 
Government and also amongst those who 
want to sit for the competitive examinations 
to join these services later on. So, It has to 
be made perfectly clear that we do not want 
that those J   who come from the non-Hindi 
speak- 
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feel    handicapped because of their not 
knowing   Hindi. Those who are working 
at present and those who want to join 
later on will have to face no difficulties.    
It is    a different matter that when they 
enter into service they learn   Hindi or 
they are taught Hindi.    It has also    to 
be done voluntarily, on a voluntary basis 
and  we are already doing that    but there 
should be no difficulty in employment, 
there should   be no handicap in regard   
to their promotion   or increments, etc.    
We do not conceive of these things and I 
want to make it absolutely clear that they 
will not have to suffer in any way. They 
will remain as they are today and they 
will have every opportunity to grow and 
develop.    So, number    one, as I said    
is the continuation of English    without 
causing    any inconvenience to others, 
and during the interim period    there 
should be progressive use of    Hindi so 
that the ultimate   change-over    is made 
smoothly.    Nothing should    be done to 
create any difficulties,    as I said,     
especially for the    non-Hindi speaking  
people  and   if   any   further decisions 
have to be taken, well,   we have 
provided that a Committee    of Members 
of Parliament    should    bo appointed 
and I do think, Madam, that this would 
be an important   committee which is 
bound to lake    different opinions in the 
country into consideration and take a 
reasonable view    of things.   The House 
will itself   see that we are providing 
special safeguards so that no precipitate 
action is     taken. English continues, 
there  will  be    no imposition of Hindi, 
progressive    use of Hindi will be 
continued under proper schemes  
prepared by the     Government.    After 
ten years a Commit-tee of Members of 
Parliament   will be appointed to go into 
this question and submit its report.   As I 
said just now, the Report will be laid on 
the table of both Houses.   It will 
thereafter be sent to State Governments 
and it will only then that the final 
decision    on the advice of the President 
be taken. 

Madam,   the  basic  question,   there-
fore, is, are we to live and function in 

an atmosphere of suspicion    and distrust?   
Will this atmosphere   be really good for 
the healthy growth of    the country?    
Would it be advisable    to create such an 
atmosphere?   We   are passing through a 
most difficult period of transition.   The 
laws, as I said, have their own place but the 
implementation is to be done by 
Government and how can the people 
continue to   have distrust in the 
Government   when the Government is 
merely the mouthpiece of the Parliament 
and we have to carry out its policies?    I 
would like to say that this Parliament has 
solved some of our most delicate problems,    
political and economic and    others.     It 
should not, therefore, be beyond   our 
Ingenuity to find a solution to    this 
language issue.    I would also like to 
appeal to Members not to think    in 
extremes and may I also    add never in 
terms of direct action?    We are a peaceful 
and constitutional people and let us live up 
to the same ideals.    It Is our duty to carry 
the people   along with us.    I am indeed 
grateful to the non-Hindi speaking friends    
for    the broadmindedness   they   have    
shown generally on this matter and 
especially in regard to the provisions  of    
this Bill.   As citizens of a free country, it 
Is an obligation cast upon the Hindi and 
non-Hindi  speaking  people     to carry the 
other with them.    Let us, therefore,     
handle the present situation with a sense of 
purpose and unity and not with any sense 
of narrow self-reservation.   Unity is 
supreme.   Keeping  in  view  this 
important     factor, everyone of us will 
have many a time to suffer a good deal.   
Still,   there can be no doubt that we have 
to maintain the unity  and the solidarity of    
the country at all costs.    Before   I    con-
clude, Madam,   may I make a humble 
appeal to the Members of this House to 
exercise as much restraint   as they can in 
speaking on this matter? Every word which 
is uttered in this House will have its impact 
on millions of our people outside.    It is 
therefore essential that the Parliament   
creates   the right atmosphere in the 
country   and gives the proper lead. 

Thank you. 
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KAKASAHEB KALELKAR (Nominated): I 

want clarification on two points. Will the 
ignorance of the English language be a 
handicap in the State service? A man in the 
State service knows the State language and he 
knows Hindi but he does not know English. 
Will it be a handicap in the service in the 
State? 

SHRI LAL BAHADUR: It is entirely for the 
State Governments to decide. If the regional 
language is the official language of the State, 
the officer or the official will not feel handi-
capped in any way if he does not know 
English but my own personal opinion is that 
for some time to come it would be good if we 
generally know English. 

KAKASAHEB KALELKAR: Another point I 
want to know is, is it permis-sible to introduce 
any Bill in either House of Parliament in 
Hindi originally, English translation being 
given? If there is a difference of opinion about 
the interpretation between the Hindi and the 
English versions, which shall prevail in the 
end? 

SHRI LAL BAHADUR: Madam, it is quite 
clear and I do not think there can be any bar to 
non-official motions- being originally moved 
in Hindi but I think I should be honest 
completely, Madam, in this regard. If there is 
any difference of interpretation and if the 
matter has to be considered by courts of law, 
the authoritative version, I think will have to 
be English. The court of law can only decide. 

3 P.M. 

SHRI K. SANTHANAM: May I say a word 
about this? After the 26th January    .    .    . 

THE DEPUTY CHAIRMAN: Mr. Kalelkar 
is asking for clarifications. 

SHRI K. SANTHANAM: It is in connection 
with this clarification that has been just given. 
After 2fith January, 1965 it would be the 
inherent right of every citizen of India to 
introduce any Bill in Parliament in Hindi and 
that Bill as it is introduced will be the 
authoritative Bill. I do not think there can be 
any doubt on this point. 

SHRI LAL BAHADUR: There is some 
doubt but I do not want to go into that at 
present. When the matter is considered clause 
by clause we will clarify that. But it is clear in 
the Bill and it is provided that it will be an 
authoritative text in Hindi, if Mr. Santhanam 
will see the wording in the Bill. It was not at 
all necessary to have added those words 'in 
Hindi'. It would be an authoritative text in 
Hindi; that is what is said there. Those two 
words are very significant but I do not want to 
enter into .details just at present. 

KAKASAHEB KALELKAR: That is the crux 
of the whole thing. The authoritative Hindi 
translation is authoritative only in Hindi but in 
the court it will be the English version which 
means that we are under the rule of a foreign 
language and our culture will have to suffer 
the humiliation of accepting the English in-
terpretation for all the things in the whole 
country. 

SHRI A. B. VAJPAYEE (Uttar Fra-desh): 
Madam, the Home Minister has been saying 
that after 1965 Hindi will become the 
principal language but if the Hindi version is 
not to be taken as the authoritative version, 
how will Hindi become the principal 
language? 

SHRI LAL BAHADUR: If it is in Hindi, it 
will be considered the authoritative text in 
Hindi; similarly there will be English and it 
wlV be considered the authoritative text in- 
English. And the regional languages will also 
be there and it will also be considered the  
authoritative text in the 
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will be for the | courts to decide as to what 
should he final 

THE DEPUTY CHAIRMAN: I think the 
Home Minister has clarified fully. 

SHRI M. RUTHNASWAMY (Madras): 
Madam) the debate is taking place before the 
question b put before the House. 

THE DEPUTY CHAIRMAN; There are 
two amendments that could also be taken 
up. 

SHRI A. B. VAJPAYEE: Madam, I move: 
"That the Bill to provide for the 

languages which may be used for the 
official purposes of the Union, for 
transaction of business in Parliament, for 
Central and State Acts and for certain 
purposes in High Courts, as passed by the 
Lok Sabha, be referred to a Select 
Committee of the Rajya Sabha consisting 
of the following Members: — 

(1) Shri Bhupesh Gupta I 
(2) Shri Rohit M. Dave 
(3) Shri B. K. Gaikwad 
(4) Shri Abdul Ghani 
(5) Shri A. D. Mani 

 

(6) Shri Sitaram Jaipuria 
(7) Shri P. L. Kureel Urf Talib 
(8) Shri V. M. Chordia 

(9) Shri G. Murahari, and 
(10) Shri A. B. Vajpayee 

with instructions to report by    the first 
day of the next Session." THE DEPUTY 
CHAIRMAN: I   hope you have taken 
permission of the hon. Members 
mentioned? 

SHRI A. B. VAJPAYEE:  Yes,    Ma-
dam 

 

THE DEPUTY CHAIRMAN: Now 
general discussion. Mr. Bhupesh Gupta. 

SHRI BHUPESH GUPTA: How do we 
proceed? 

THE DEPUTY CHAIRMAN: We are 
now having general discussion on the Bill 
and the amendment. 

SHRI BHUPESH GUPTA:     Madam 
Deputy Chairman, this language issue 
before us is undoubtedly a grave and 
significant issue, and in this matter the 
approach must be national and patriotic 
and at the same time dynamic  and 
progressive. Conservatism and bigoted 
ideas or parochialism    and    partisan 
approach, I submit, Madam    Deputy 
Chairman, have no place when we deal 
with this vital question. The question of 
the Union official language is   un-
doubtedly one which must receive the 
attention of the entire country because in 
the right solution of it is involved also the 
larger problem of national integration and 
indeed the flowering of the genius of our 
nation.    After    13 years of the 
Constitution and nearly 15 years of 
independence it is surprising that we 
should still be debating as to whether 
Hindi or English    should be 

ft   ]Hindi transliteration. 
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the Union language. Isay we are dabat-
ing because some people have raised a 
debate over this matter. This in itself, in 
my view, is the most distressing thing 
and a sad commentary on our public 
affairs. .The basic question was indeed 
settled by article 343 of our Constitution 
which says that the official language of 
the Union shall be Hindi in Devanagari 
script. In our view this was the correct 
decision from every point of view. In fact 
there can "be no other choice in the 
matter of the Union official language 
than Hindi. 

Are we then reopening the debate 
either here or on a national scale on this 
basic question? It looks as though some 
people in the country—some of them are 
influential—are trying to do so directly or 
indirectly. Among ttiem I find not only 
hon. Members of Parliament like Mr. 
Frank Anthony in the other House but 
also such people as Shri C. 
Rajagopalaehari, Master Tara Singh and 
some not so famous but quite a good deal 
of noisy I.C.S. men. I should draw your 
attention to the speech made by Shri C. 
Rajagopalaehari only the other day in 
Madras. I think he spoke on the 29th of 
this month and this is the report: 

"Mr. Rajagopalaehari emphatically 
stated that the unity of the country 
could be preserved only by the con-
tinuance of English as the official 
language of the Union. He said that the 
very fact that the D.M.K. leader and 
himself had come together on the same 
platform testified to the fact that 
imposition of Hindi on non-Hindi 
people against their will would damage 
the unity." 

I am quoting from THE HINDU of 1st 
May, that is, yesterday. It is surprising 
that a learned man who "has a very great 
language—the Tamil language is one of 
the finest perhaps that we have—is 
saying such a thing today and he has tried 
to point out that the unity between 
himself and •the D.MK. is the symbol of 
the unity of the Indian people. Nothing 
could be more fantastic than such a kind 
of  utterance  coming  from  so     alle- 

gedly wise a man as Chakravarti 
Rajagopalaehari. Here again, I would 
invite your attention to what Master Tara 
Singh, the Akali leader, hast Tara S:ngh, 
the Akali leader, has the "Statesman" of 
today:— 

"The Akali leader, Master Tara 
Singh, yesterday pleaded for the 
retention of English as the official 
language as it was not only an 
international language but was also 
spoken and understood in all parts of 
this country." 

This is what Master Tara Singh says. 

Here, we have been receiving 
memoranda from a number of signa-
tories. Among them is Mr. V. P. Menon, 
former Governor of Orissa, and certain 
other people claiming to be eminent. 
They are pleading that English should 
remain the official language of the Indian 
Union for all time to come. According to 
them the English language should 
remain. In this memorandum they say:— 

"The adoption of two languages, 
Hindi and English, whatever be their 
relative status, for the official purposes 
of the Inidan Union and the regional 
languages within their regions will 
only lead to unnecessary confusion and 
expense, which should, therefore, be 
avoided. All communications which 
transcend the boundaries of linguistic 
regions should be conducted in the 
common all-India language, English." 

Lest I should be taken as provincial-
minded in this matter, I would invite your 
attention to a rather interesting letter to 
the editor of the "Amrita Bazar Patrika" 
of yesterday by one M.L.C., Prof. Nirmal 
Chandra Bhattacharyya, of Calcutta. I 
may mention here that he is a Professor in 
the Scottish Church College, an M.L.C. 
of the Opposition side. Incidentally, he 
had also been my professor in my old 
student days. He has been pleading that 
English should not only be retained  as  
the     official 
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Union, but should be recognised and 
designated as a national language and 
included in the Eight Schedule to the 
Constitution. To my great scheme   .   .   . 

DR. NIHAR RANJAN RAY (West 
Bengal): Prof. Bhattaeharyya sails with you. 

SHRI BHUPESH GUPTA: Well, I 
can read out. To my great sorrow 
and shame, I must say that Prof. 
Nirmal Chandra      Bhattaeharyya 
quotes the Senate of the University of 
Calcutta, of which my hon. friend tried to 
become the Vice-Chancellor at one time. 
They passed a resolution in which it is said 
that English should also be recognised as a 
national language. Now, therefore, you will 
see that the so-called elite, the upper class 
people, English-educated people, do want that 
English— some of them, not all—should 
continue. 

DR. NIHAR RANJAN RAY: It is not a 
fact. The Calcutta University Senate never 
passed any resolution that English should be 
the official language. 

SHRI BHUPESH GUPTA; I shall quote.    
This is the resolution: — 

"That the Senate views with 
concern the main recommendations 
of the Official Language Commis 
sion as presented in its majority 
report ........... " 

Then, it goes on to say and the relevant 
portion I shall read out here:— 

"(1) that each of the fourteen major 
languages listed in our Constitution be 
recognised as a national language of India, 
and that English be also recognised as 
such." 

This is the text of their resolution of 1958. I 
am surprised Prof. Ray is forgetting this 
resolution. I am glad.   Forget it. 

DR. NIHAR RANJAN RAY: The meaning 
of it is not what the hon. Member suggests. 

THE DEPUTY CHAIRMAN: He has read it 
out. 

SHRI BHUPESH GUPTA; Forget, it is all 
right. I have no quarrel. It is to my external 
shame that there are still some people in West 
Bengal supposed to be English-educated, who 
are trying to make out that English should 
eternally remain the official language of the 
Indian Union, that English should remain the 
language even of the State of West Bengal, 
that English should continue as the medium of 
instruction in the University and used as the 
language of the High Court. Now, I hope Prof. 
Ray will completely and unequivocally 
dissociate himself from such a company. 

Now, this is the position. I do not want to 
go into it. Therefore, you will see that 
powerfull opposition is there and that is why 
progress has not been made. That is why the 
resistance comes. 

The Government is answerable for many of 
its failures. It was the duty of the Government 
to propagate Hindi in the right, democratic 
manner. But instead of doing so, it took a 
routine administrative approach to the 
language and did not take all necessary 
measures to make Hindi easily acceptable and 
well received by people in the non-Hindi 
speaking regions. I charge the Government on 
that score because of its failures and the 
Reports of the Official Language Commission 
and of the Parliamentary Committee will bear 
testimony to what I am saying as far as the 
official default and responsibilities go. 

At the same time, when we discuss such 
matters we must also self-critically view as to 
how we, members of the public, not 
connected with offices or officialdom, had to 
view  in  this matter.     Can  we  say 
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that we have acted in the spirit of the 
Constitution, that we must have as 
speedily as possible fostered the progress 
of a national language, which is our own, 
not a foreign language? And English is a 
foreign language. I think we should plead 
guilty to the nation. As leaders and men 
of public opinion we should not hesitate 
to plead guilty to the nation and admit our 
mistake in a self-rectifying spirit. Instead 
of that, we should not always try to 
indulge in acrimony against each other or 
forget our own responsibilities in this 
matter by pointing our accusing finger at 
the Government. The Government is 
undoubtedly to be accused for many of its 
activities in this field. Now, the 
standpoint of people like Mr. 
Rajagopalachari is wholly misconceived 
and, if I may say so, borders on contempt 
for our great" national heritage. Is it their 
contention that India cannot find a Union 
Official ^Aanguage from her own 
treasure house of languages? If it were so, 
I would be in favour of adopting a foreign 
language as a national language or the 
language of the Indian Union in this par-
ticular case. 

The real issue before the country in the 
year of grace 1963 is not any more 
whether   English or Hindi should be- ' 
come the  official     language of    the 
Union. 

DR. NIHAR RANJAN RAY: Are we 
discussing the official language or the 
national language? There are fourteen 
national languages, but the official 
language is on!y one, and now two. 

SHRI BHUPESH GUPTA: The official 
language is only one. I agree. I will come 
to that. The Professor will bear with me. I 
am not an academician or a pedant, but 
certainly I have more common-sense in 
relation to public affairs. Now, might I 
tell you— he is quite right—Hindi is one 
of the many national languages and we 
have chosen Hindi as the official 
language? We are not going to discuss 
why we 

have chosen Hindi rather than Bengali or 
any other national language. 

DR. NIHAR RANJAN RAY: I agree 
with you. 

SHRI BHUPESH GUPTA; He should 
agree with me. The real issue before the 
country is not any more today whether 
English or Hindi should become the 
official language of the Union. The issue 
is how and in what manner we can 
replace English by Hindi as the Union 
Official Language. That is what we 
should discuss. This means the question 
in principle, the basic question, if you 
like, is settled that Hindi must be the 
official language, and we cannot go back 
on our constitutional pledge, a 
commitment that we logically made. 
What is not yet settled but cries for a 
wise, democratic solution is how this 
changeover is to be brought about. Let us 
apply our mind and ingenuity to this 
practical question instead of raising the 
debate of English versus Hindi, which 
has been long settled by our national 
traditions, by our heritage, even by our 
written Constitution. 

Might I recall to mind the words of 
Mahatma Gandhi in the year 1921 when 
he wrote in his article in "Young India"? 
This is what he wrote:— 

"It is an unnatural place due to our 
unequal relations with Englishmen. 
The highest development of the Indian 
mind must be possible without a 
knowledge of English. It is doing 
violence to the manhood and specially 
the womanhood of India to encourage 
our boys and girls to think that an entry 
into the best society is impossible 
without a knowledge of English. It is 
too humiliating a thought to be bear-
able. To get rid of the infatuation for 
English is one of the essentials of 
Swaraj." 

This  is  what he  said.     Seven years 
later—in 1928, Gandhiji wrote: 

"Surely it is a self-demonstrated 
proposition that the    youth of    a 
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nation cannot keep or establish a living 
contact with the masses unless their 
knowledge is received and assimilated 
through a medium understood by the 
people. Among the many evils of foreign 
rule, the blighting imposition of a foreign 
i medium upon the youth of this. I 
country will be counted by history as one 
of the greatest. It has shortened the lives 
of the pupils, it has estranged them from 
the masses, it ha? made education 
unnecessarily expensive. If this process is 
still persisted in, it bids fair to rob the 
nation of its soul." 
I stand by every syllable of these rise 

and patriotic words of the departed 
leader. 

AN HON. MEMBER: You are speaking 
English. 

SHRI BHUPESH GUPTA: Whether I 
can speak in Hindi or not is not a material 
point. Who am I before the great nation 
of ours? Let me go down the drain, but 
the nation has to live with honour and 
dignity. If I have not done it, I am 
ashamed of it, I am not proud of it. 

THE DEPUTY CHAIRMAN: You can 
still do it. 

SHRI BHUPESH GUPTA: Certainly I 
shall have to learn it. But here I am 
discussing this subject. This kind of poser 
should not be made. I can retort. 

Let me deal with the protagonists of 
English in this respect before I pass on to 
other aspects. What is their contention, 
Madam? That English is a national 
language, we should include it in the 
Eighth Schedule, it should remain the 
Union language for all time to come, and 
so on. This is their idea. They say that 
unless we get this thing done, the unity of 
India will not be maintained. 

Now, Madam Deputy Chairman, I 
Should like to say that the English 
language is undoubtedly one of the 
richest languages in the world.    We 

prize the English language. But we want 
to retain it as a tool language for our 
irtercourse with the outside English-
speaking world in order to imbide the 
knowledge of science, technology and so 
on, to be acquainted with the literature. I 
have in mind those who are specialising 
in this line. But let us not try to make out 
today that the English language gave us 
Shakespeare and Milton. The English 
language certainly made it possible for 
some elite people to study English 
literature, Milton and Shakespeare. But 
what really the British brought with the 
English was perverse ideas regarding our 
ways and cultural heritage. That must be 
realised. Out of an evil thing you can get 
a good thing. But Mahatma Gandhi 
pointed out that the soul would be robbed 
if we went that way. The English 
language imparted their ways of thinking 
to a small number of people to culturally 
enslave them, to make them an^ppendage 
of the imperialist rule, to make them 
subserve the interests of imperialism just 
to blight the future of the country, and 
that is why we find that we had those to-
adies and other people coming from those 
English-knowing sections of the 
community. 

Madam, in that connection certainly 
we had our Mahatma Gandhi, we have 
our Jawaharlal Nehru, we had our Ram 
Mohan Roy, we had our Rabindra Nath 
Tagore, we had our Srinivasa Iyengar, we 
had many other leaders and men of letters 
and so on; but these were exceptions. We 
did so despite the attitude of the British 
and their imposition of English on us. 

English was definitely an imposed 
language out and out in our country. This 
must be realised. It was an imposition by 
the British rule. A wide gap developed 
between the Engfish-speaking and 
English-knowing stratum and the masses 
of the people on the other. Under the 
British the English language has been an 
unmitigated assault on the culture of our 
people. 

Some people say that if English had 
not come, there would not have been 
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the freedom movement. This is a fantastic 
argument. May I say in Jest that if the British 
had not come, there would have been no 
English language here nor these blind 
protagonists of English today. 

SHRI M. RUTHNASWAMY: May I point 
out to my friend that but for English he would 
not have learnt Communism or Karl Marx? 

SHRI BHUPESH  GUPTA:     I     can 
teil you that the Russians produced the greatest 
socialist revolution first. They ' did it in the 
Russian language, they learned Karl Marx in 
Russian. We do not want Karl Marx to be 
confined to the elite. We want Karl Marx tq go 
to the millions of peasants and workers, and 
that is possible only in the regional languages 
including Hindi, not in the language you are 
championing along with Shri Raja-gopalachari 
in the beaches of Madras. 

They say that the English language has 
roused our patriotism, and this they advance as 
a justification for retaining the English 
language. May I ask these hon men: Di^ the 
leaders of the 1857 rebellion against the 
British, miscalled the Sepoy Mutiny, go into 
battle action with Harrow or Oxford accent, or 
did they go into the freedom fight speaking 
their language, carrying in their heart of hearts 
the love and affection of the people? The 
greatest liberation struggle which was 
launched in the middle of the last century was 
led, manned and conducted by people who had 
no knowledge of English but whose hearts 
were filled •with flaming patriotism and loving 
passion for the country. It is a defamation of 
the people when you say that if they had not 
learnt English, the freedom movement would 
not have grown in our country. I know, 
Madam Deputy Chairman, that even in these 
years when Gandhiji took the stage. he realised 
that the freedom movepent must be brought 
about in the language of the people, that the 
freedom urges should be translated into pr^c- 
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tidal action by means of a language which the 
people understood, and there you got the 
incentive to regional languages. Poet 
Rabindranath Tagore gave patriotism and love 
for their country to the people of Bengal, I can 
say, in the language of the people. We had 
been roused into the flaming patriotism 
against the British, whether you have in mind 
the movement which is called the terrorist 
movement or any other movement, because 
we got the writings of such men as Foet 
Tagore and Nazrul Islam in the Bengali 
language. Therefore, let me say that even in 
this respect these hon. Members are 
profoundly mistaken and wrong. They look at 
problems with their own glasses. They think 
they are- in the right, the favoured few, the 
chosen people of the God, and what they think 
as right is right for the- entire people. I think 
that stage is over now. We are shaping our 
democratic institutions, and therefore we 
would like the people to be associated as the 
makers and participants of the affairs of our 
State, and that is not possible unless the 
flowering of the regional languages and Hindi 
as the Union official language takes  place  in  
the  country. 

Madam Deputy Chairman, it is said that 
there are people who speak English. Yes, but 
this is not their mother-tongue. I speak 
English. English is not my mother-tor.gue. 
Certainly it is the mother-tongue of the Anglo-
Indian community who are also part of the 
citizens of India. But we are not taking away 
their right to learn things in their mother-
tongue. Every facility should be given to 
them. If we had not given, we should give 
them, we should give them more. I have no 
doubt in this respect. But to say that just 
because some members of the Anglo-Indian 
community speak English, it has become our 
mother-tongue or it has become a national 
language will be doing offence to our history, 
to our culture, to everything that is Indian. It is 
one of the languages which are spoken and 
used by some sections of the people. Cherish 
them, preserve them, give them assist- 
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minister to their needs, make them feel' that in 
this garden of India where so many languages 
are* flourishing and have blossomed already 
their language, their mother-tongue will have 
its place, but it cannot have the place of a 
national language, certainly cannot Jiave the 
place in the context of the* a Union official 
language that 'is ^iven to Hindi. This is what 
they should be told. Therefore, I say, here 
again j'ou find that there are only a few 
people. In the \r951T Census it is shown that 
of the six cfoFesof literates in India, only 38 
lakhs spoke English. The number is one per 
cent. And now in the latest Census t>he 
situation has not materially changed. 
Therefore, it has to be that we have to choose 
a language- and retain it in its preponderant 
position when it has a historical background 
of this kind, considering the position it 
occupies in the "eality of life. Such is the 
position as I have just indicated. Which 
larfgiiage then are we~-to choose?   Well, 
only one language merits the support of- the 
country and 6t< the people and that'is the 
Hindi language! Why? ; It is because 42 per 
cent of our people speak that language. I-n 
four --States' it is clearly the official language 
and if you take into account people who speak 
all the languages enumerated' in the Eighth 
Schedule, Hindi-speaking people account for 
46 per cent, of t>he entire total, nearly half. 
Naturally, it is historically determined, 
"factually asserted, as to which should be the 
official language of the Indian Union. Can we 
go back from history? Can We unsettte--the 
settled facts of life, facts established in life 
and accepted by so many people? It is better to 
haCe1 this language, in every way possible, as  
oHrr Union language. 

Therefore, Madam Deputy Chairman, the 
protagonists of English have no case. This is a 
vested interest of some people who know 
English? They wanl to keep everything to 
rh"smSeIve%. They thrived in the period of 
the British.   Let them not take advantage 

of the same position any more. We Want our> 
men of letters, our men of science, our 
technicians to go into ;the universities 
conducting their affairs in the regional 
languages. We want this intercourse between 
the people of one State and another State, 
between Hindi-speaking people and uon-
Hindi-speaking people, to take place in the 
Hindi language which is our own Indian 
language. We would like to dethrone the 
English language from its present position and 
we would like tc* re-enthrone our own 
national language in all their majesty in the 
throne of our. life and culture. That s>hould be 
our approach. 

'.    : 
Now, well, let it not be,,said that a great,. 

and ancient nation like India and a great 
people like the Indian people got confused 
about the question of language, did not know 
how to find their own bearing and did not 
know a language from their own languages, to 
make it the official language of the Union. 

Madam, in this connection, I should 
like to stress upon one fact that along 
with it, the regional languages 
be promoted in the'' States. They 
should become the official languages, 
whether it is Bengali, Tamil, Tetugu, 
Malayalam  or Hindi.   Well, these 
sh'ould be the main official languages 
everywhere. The tempo is also slow. You 
have in Bengal, for example, certain educated, 
English-educated, people, selfish in their 
intellectual outlook, defiant of the interests of 
(he masses, people who have lost perspective. 
They like the English langua-age to continue 
irf its present dominant position. Let them 
read Shakespeare and Milton; let them get ac-
quainted with works on science, medicine,. 
art'and literature as much as they like in order 
to bring the:n to the masses in the Bengali 
language, in the language they understand. , 
As far as Bengal is concerned, I am ashamed 
again to say in this House that ours is one of 
the States where Bengali has not yet in 
fact'been accepted and established as the 
official language of 
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the State. Only the, other-day, after thirteen 
years of Constitution, an announcement has 
been made... |. 

SHRI SANTOSH KUMAR BASU: It has 
been. 

SHRI BHUPESH GUPTA; Well, I arc sorry 
for that. Imagine, the land of Sarat Chandra, 
Bankim Chandra and Rabindranath Tagore, 
such great men of letters and literature couldj 
produce better results than these people have 
done. I charge the Congress Government for 
this failure. That is what I would like to say. 
Professor Satyen Bose said that the Bengali 
language was capable of bringing about the 
quickest possible transition from English to 
Bengali by translations and so on. We know 
that it is possible but it is not being done. 
Well, ijhere are people who somehow or other 
love English in the same way as Rdmeo was 
in love with Juliet. That is what I say. It was a 
tragedy in privyte life, the story of Romeo and 
Juliet. Are we going to repeat the game 
tragedy in our public life just because some 
gentlemen are so madly infatuated with the 
English language? That is what I would say. 
Therefore, I think that the Government have 
failed. And if you read the Report of! the 
Language Commission, you will find that two 
dissenting notes are there, one by the late Dr. 
Subbarayan and another by Dr. Suniti Kumar 
Chalterji, again a Bengali. What an attack they 
launched against Hindi. And they wanted to 
make out that unless, we had the English 
language as the all-India language, as the 
language of the Union, the country would be 
ruined. I cannot think of such a vast abuse of 
intellectual powers and so on. In this Report 
again you will find how the Government 
failed in the majtter of propagating Hindi. 
Now I kijiow about all these Hindi Prach.ir 
Samities and so on. This Government 
mismanages things. It has mismanaged efi>en 
our own national language. Over the past 
fifteen years it had ample opportunities to 
inspire confidence among the people to make 
Hindi acceptable to them, with loving care and 
affection, 

in the non-Hindi-speaking regions. But this 
Government set about the task in such a tardy 
mariner, in such a misconceived manner, 
that'it'created in many places hostility, inspired 
re-sistence and gave rise to misunderstanding 
and we are expiating for the sins of this 
omission. Therefore, I say that we should take 
the task in all seriousness. English must go 
from its present position, no matter what 
happens. I have been to international 
conferences and so on. I must tell with shame 
that when we talk among ourselves, we have 
to speak in English because we, do not have 
one language of communication between us, 
Indian citizens, who come from the South and 
from the North. Such is the state of affairs. All 
these things should be put an end to today. We 
have a common language. Given the goodwill 
given the right approach, we can certainly 
learn it. Many more people in the non-Hindi-
speaking areas understand Hindi than people 
who understand English there. In fact, English 
is understood by nobody and is misunderstood 
by many. This is the position. I have seen the 
protagonists of English, I mean the English 
that they talk. It is better that it is not spoken 
or talked in in this country. It is an assault on 
the English language itself, but they would 
continue it. I say, save the English language  
also. 

In this connection, I would like to say that 
the regional languages in the States and Hindi 
at the Union level must be official languages. 
It should allow of many a flower blossoming 
but at the same time the flowers must be 
integrated into the schemes of things so that 
we are one nation. It is not merely a sentiment 
or exoression, it is not something that we talk 
about, it is not something that we discuss in 
the Integration Conferences and so on. It is 
something which is established in mutual 
understanding and exchange of opinions 
between the peoples living in the South and in 
the North, in the East and in the West, among 
the various linguistic groups in our country. 
How can we bring that about unless we have a 
language of our own?   What 
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unless we accept willingly and ungrudgingly 
Hindi as that language? Therefore, I say here 
in all seriousness that this matter must not 
only be supported here, we must take the 
cause to the country and make the people 
understand the significance and importance of 
it, not only in the context of our living con-
ditions today but also with our eyes on the 
future. That is how we should view this 
matter. 

As far as the other points are concerned, I 
have one or two words to say and then I will 
finish. As far £3 'may' and 'shall' are 
concerned, we shall discuss this matter. I say 
1hat 'shall' should have been utilised here 
instead of 'may' because th2 changeover 
should not be brought about by violent 
methods—not in the physical *ense, by giving 
offence to the other people—and the approach 
should be one of mutual accommodation and 
mutual tolerance. If I am sure that I am 
standing on terra firrna. on strong ground, 
certainly I should be confident that I can 
impart my ideas to the other men, those who 
do not understand Hindi. It is possible to do so 
and that is how it will be done. I therefore say, 
English, the way it has been kept, is good, but 
at the same time I must say that I think much 
of tho fears would have been removed if the 
word ''hall' had been used. Well, I am not a 
lawyer in the practical sense of the term; by 
accident I am a lawyer just as Mr. V. T. 
Krishna-mschari is a politician here by acci-
dent. Now the position is this. I think thrt 
people in the non-Hindi-speaking regions 
would have been satisfied if you had used the 
word 'shall'. We should consider it. 

As far as Parliament is concerned, 
Parliament should discuss it. The report 
should come to Parliament, but befo; s that, it 
should go, not to the Statg Governments only, 
but more to the State Legislatures. Let them 
discuss it. You should collect the opinions of 
the people and bring it along, 

I and L'l.t'ii you give your final judgment an,i 
the President should is<ue directions 
according to the opinion of Parliament 
formulated after considering the opinions of 
the State Legislatures, and many others 
concerned through that Conmittee which is 
provided for here. We have an amendment to 
that effect; therefore I do not speak on this 
subject either. 

Madam Deputy Chairman, finally I 
wculd like to make another point. 
First of all I should like to say that, 
since we have so many language? in 
our Constitution as national languages, 
Sindhi should be made a national 
language and included in the Eighth 
Schedule of our Constitution. I do 
not see as to why Sindhi should be 
kept out of it. Secondly, in Parlia 
ment there should be provision for 
simultaneous translation. Science and 
technology make it easily possible to 
day. Why should people not be in a 
position to speak in their own langu 
ages, specially when they are not in a 
position to speak either in Hindi or in 
English? Why should others not have 
the benefit of these speeches being 
translated to them in the other national 
languages when they cannot under 
stand these languages? I think this 
should be done because, in Parlia 
ment, people from among the masses 
will come—peasants, workers and so 
on. Therefore, Madam, I think it 
should be considered—simultaneous 
translation into different languages of 
speeches that are made in different 
languages when       it becomes 
necessary. Here, under article 120 I cannot 
speak in Bengali because I can speak in 
English. Why «hould it be so? I would like to 
know. If I choose to apeak in my mother-
tongue, I should be allowed to speak. Of 
course, sometimes, for some reasons of 
expediency, you may waive the general rule, 
but this constitutional pro-vis-ion I do not 
like. Why should Members of Parliament let 
you have in advance a copy of the speech that 
they may like to deliver in other languages 
than in Hindi or English? I do not understand   
that also.   They 
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should be given the right of equal Status. 
Parliament is th« Parliament of India, 
represents the States, I represents the people 
speaking different languages. Therefore, 
necessary provision should be made. You can 
make an exception only in respect of Sanskrit.    
This is another point. 

As far as the Union Services are concerned, 
nobody should suffer, non-Hindi-speaking 
people shouid not suffer at all, in the matter of 
recruitment and promotion. Again on that we 
have an amendment', to whim: we shi.l1 
return. But I thin'-t arrangement should be 
made for moderation in the examinations. 
Those who take these examinations for Union 
Government services in the Hindi language, a 
language other than their own mother-tongue, 
moderation should be provided fcr in their 
favour. As for :h:se who opt to take the 
examinations in Hindi, they should take a 
compulsory paper in some other modern 
Indian language, and in that case also 
moderation may be provided for. But that is 
how we should balance the situation. 

Madam Deputy Chairman, I do not wish to 
say anything more. I think the subject-matter 
can be discusssd dispassionately and in an 
objective manner. I agree with the hon. Home 
Minister and in fact I must say I appreciate the 
approach of the Prime Minister and the Home 
Minister although I am not fully satisfied nth 
everything that has been provided for in the 
Bill. If we discuss the matter dispassionately 
with the right perspective before us, in mutual 
tolerance, in a spirit of patriotism and 
confidence in our future, it should not be 
difficult for us, given the goodwill and the 
right application of our ingenuity, to And a 
complete national agreement over this matter. 
Very nearly they have come to it; I wish they 
had gone a step or flwo further so that we 
could nave brought about complete unity. On 
questions of principle do not compromise, but 
on practical questions yoj compromise, ac-
commodate the other man an far as possible, 
and I think, if we take this reasonable    
approach,    inflexibility in 

regard to principles, namely, that we must 
have Hindi as the Union Official Language, 
and flexibility in regard to the practical 
implementation ol the decision, I think it is 
possible Eor us, for the entire country, for the 
people of India speaking many languages in 
all parts of the country, to put their heads 
together and to arrive at a common, agreed, 
national solution to one of the finest and one 
of the most significant problems of our times. 
We must live in India in unity; in unity, is 
diversity. We have provided for diversity in 
the reorganisation of States as linguistic States 
and given the regional languages the status of 
Official Languages in the States. Must we not 
then find out a via media for unity in the 
whole country? And that is to be provided for 
by making as speedily as possible, but rightly 
and democratically, Hindi as the Union 
Official Language. 

Thank  you. 
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"It shall be the duty of the Union to 
promote the-spread of the Hindi 
language, to develop it so that it may 
serve as a medium of expression for 
all-the elements of the composite 
culture is India and to secure its 
enrirhm'ent by assimilat- 

ing without interfering with its genius, 
the forms, style and expressions used in 
Hindustani and in the other languages 
of India specified in the Eighth 
Schedule, and by drawing wherever 
necessary or desirable, for its 
vocabulary, primarily on Sanskrit and 
secondarily on other language." 
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SHRI BHUPESH GUPTA: But in Bengal 

some Ministers refuse to speak in Bengali. 
SHRI M. SATYANARAYANA: That is his 

privilege to speak in any language. 
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SHRI C. N. ANNADURAI (Madras): 
Madam,   while I was hearing the lucid 

explanation offered by the Home Minister, I 
was almost convinced of his ability in ,tight-
rope walking. He has tried to present the 
present Bill as the best convenient measure 
that could be thought of under the present 
circumstances and he has made it also appear 
to be as harmless as possible, but permit me to 
say that after the clarification offered by th« 
Home Minister here and elsewhere, I stand 
unconvinced. I rise to oppose this Bill, 
conscious of course of the numerical factor—
the political arithmetic working in this 
Assembly but I think apart from political arith-
metic, this august House will pay some 
attention to political ethics and democratic 
liberalism, for democracy does not merely 
mean majority rule but it means 
fundamentally, also recognising) sanctifying 
and safeguarding minority rights and even 
minority sentiments. That is why I think—even 
though I am almost alone or, if I may take my 
colleague Prof. Ruthnaswamy along with 
me— I cannot find any other support in any 
part here. The Home Minister has stated that 
we in the opposition side strike at one another. 
This is a problem wherein everybody else 
strikes at me and yet I think I would be failing 
in my duty if I did not present what I feel 
sincerely before this august assembly. 
Therefore it is that I say that I am thoroughly 
dissatisfied with the present Bill. I am 
dissatisfied with the present Bill because it 
does not satisfy the sentimental objection 
raised to Hindi .being made the official 
language and that sentimental objection comes 
not from a small part of India but from the 
southern side of India as a whole. Of course, 
my hon. friend, Mr. Bhupesh Gupta, especially 
today he wanted to drive out English and, 
therefore, he was very harsh in presenting 
English, even the romantic characters of 
Shakespeare like Romeo and Juliet were 
presented in a very harsh manner, but let me 
remind him that I am proud of Tamil and I am 
not as proud of English as I am of Tamil and in 
my State Tamil    is the 
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official language. Mr. Gupta's friends ought to 
have informed him that I ! make English 
speeches only here and in my State I speak in 
Tamil. I speak and write in Tamil in my State. 
Though it is run by the Congress, as far as 
language is concerned, they have made Tamil as 
the official language and they made Tamil also 
the medium of instruction in higher classes. I 
would very much like my friend, Mr. Gupta, to 
influence his Government as I have to a certain 
extent influenced   my Government. 

SHRI  BHUPESH   GUPTA:   Sorry,   1 
cannot. 

SHRI C. N. ANNADURAI; I sympathise for 
his inability but I would like to tell him that I 
plead for English, I speak for English not 
because I am enamoured, not because I think 
English ought to be given a higher place than 
my own mother tongue but I plead for English 
just because it is the most convenient tool, it is 
the most convenient medium which distributes 
advantages or disadvantages even. Very many 
arguments have been advanced to say that India 
has got to have a common language and 1 if that 
base is accepted, one of the Indian languages 
alone can become the common language. 
Nobody doubts if India is a unitary State this 
argument is logical. India is a federal State, 
Indian society is plural, our political system is 
composite and in a plural society and a 
composite political system, to plead for a single 
common language will, I think, create injustice 
unawares, create handicaps unawares to some 
section of the society. That is why the 
rudimentary principle—nobody can misunder-
stand that and nobody need offer more 
explanation for having a common language—
becomes impracticable. India is not a' country. 
India consists of various ethnic groups, India 
consists of various language groups and India 
has been termed very correctly as a sub-
continent and therefore it is that we are not able 
to find out that common working medium as far 
as official language la 

concerned. Even today my hoa. friends of the 
Congress would forgive me for saying that 
the Congress has presented and the 
Government has accepted two National 
Anthems, Vande Mataram and Jana Gana 
Mana. Neither of these two National Anthems 
are of Hindi language. They come, just as my 
friend, Mr. Gupta, comes, from Bengal. That 
shows that whatever may be the claim that the 
hon. Home Minister may make 4hat Hindi has 
progressed very much, how can I be 
compensated when I am told that Hindi is 
becoming progressive when I have got a 
language five thousand years old and when I 
am not able to make that language the official 
language of India? 

I will say that of all the languages, barring 
Sanskrit which has become a dead language, 
Tamil consists of literature that goes back to 
five thousand! years. I may tell, Madam 
Deputy Chairman, for the information of the 
House that the President is going over to our 
part of the country to release the English 
edition of the ancient Tamil work 
TOLKAPPIYAM. TOL-KAPPIYAM is a 
grammatical work written more than three 
thousand years ago. We possess such an 
inheritance. Let not my friend. Mr. Bhupesh 
Gupta, feel that we are acting like some 
toadies and, therefore, we want English. No. 
He has stated that he pleads for Hindi and he 
wants Hindi to become the national language 
and official language and yet he did not 
attempt fo learn Hindi and speak in Hindi. 

Shri BHUPESH GUPTA:   I did not 
have the time. 

Shri C. N. ANNADURAI: But he had time 
to learn Das Capital; he had time to learn the 
underlying difference between Russian 
Communism and Chinese Communism. He 
has had time for reading everything except 
Hindi and yet he spoke for Hindi here and had 
a dig at others saying that Shri C. 
Rajagopalachari said something at a big 
meeting. It was not so awkward as he has 
presented. I sat by his side when he addressed 
the meeting. 
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SHRI BHUPESH GUPTA: I read out "The 

Hindu". I did not know what he said.    I read 
from "The Hindu." 

SHRI C. N. ANNADURAI: For his 
edification I would,-with your permission, 
Madam Deputy Chairman, read out    .      

SHRI,P. N. SAPRU: On a point of onier, 
Madam. Is conversation bet-been two 
Members allowed? 

THE DEPUTY CHAIRMAN; That is why.J 
am asking Mr. Gupta not to interrupt. 

SHRI C. N. ANNADURAI: He was saying, 
Madam Deputy Chairman, while I was sitting 
beside him: 

"Because of the Hindi question there is 
estrangement between myself and my old 
friends and because of the language 
question my inveterate enemy, the DMK, is 
sitting by my side." 
This is what he said and he asked the 

audience to draw the lesson by saying, 

"Here you find an example of language 
dividing and language uniting". 

He said, "English is uniting and Hindi is 
dividing". He presented it in such a manner. 

SHRI BHUPESH GUPTA: There you are. 
SHRI C. N. ANNADURAI: Therefore, if Mr. 

C. Rajagopalachari or anybody of his way of 
thinking pleads for English, it is not because 
they are enamoured of it or they are not ena-
moured of their own mother tongue. The 
Home Minister was very sincere when he 
dealt with the two grammatical phrases "may" 
and "shall' and he 6aid that they are capable of 
two interpretations. After modestly saying that 
he was not a lawyer, not wsll-versed in law, 
he sajd, the word "may" is capable of two 
interpretations and he also stated a very 
dangerous political principle. He said that the 
Bill or any law passed by any Government 
will be effective and fruitful only when we 
know who    implements it 

and how it is implemented. This is the worst 
part of this Bill. Any law should be so easy of 
interpretation, not of double interpretation, 
any law should be .workable not only by 
august individuals like the Home Minister 
but'even by ordinary political people who are 
to come after him. If the Home Minister were 
to assure me that everything will be all right if 
the Act is simply implemented properly, I will 
have the fullest confidence in Mr. Lai 
Bahadur Shastri but may I ask if Mr. Lai 
Bahadur Shastri is going to be here for all 
times to come? Should he not become the 
President of India? Therefore, just to say, 
"Well, look at me. I am here and I will 
implement it properly    .   . 

SHRI BHUPESH GUPTA: If he becomes 
the President of India, he gets more powers. 

SHRI N. M. ANWAR (Madras): Please do 
not interrupt. 

THE DEPUTY CHAIRMAN: Please listen 
to the whole speech. 

SHRI P. N. SAPRU: This is a running  coir 
mentary. 

SHRI C. N. ANNADURAI: That is the 
highest compliment that an opposition party 
can pay to the ruling party and he deserves it. 
And therefore I say that any law should not be 
left to the vagaries of future Governments. 

Another dangerous thing that the Home 
Minister stated was this. While we were 
discussing this, he said there were the courts 
to decide. Madam Deputy Chairman, if every 
Act is to be taken to the court and if for the 
implementation of every Act we have to be at 
the beck and call of courts and judgments, if 
we have to rely on the lawyers and the judges 
—and the Home Minister has made very 
pungent remarks; we know that the lawyers 
differ, the judges differ— where is the 
certainty? Why do you enact such an 
imperfect Bill throwing us 1o the wolves, 
asking us to go to the courts to know the real 
meaning or the judicial meaning of the simple 
word 'may'?    The    Home 
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Minister has stated that if 'may' is replaced by 
'shall' there may arise so many difficulties. 
Difficulties 'do arise tout the Law Department 
remains there to ease out the difficulties and 
present a Bill acceptable to all. I do not think 
that the Law Department which' is able to 
prepare Bills every week even curtailing 
Fundamental Rights, is too poverty-stricken in 
ideas arid inefficient to present ':a perfect Bill. 
Therefore on the face of it and on the 
interpretation offered by the Home Minister 
himself, I think that . the Bill is imperfect. 

-Another     very  
curious  things,  the 

Home Minister was saying. Of course he 
presented it in a very.; sweet manner. He said, 
'I went to Madras to the Hindi Prachar Sabha 
Convocation and when I met thousands of 
graduates there I was wondering whether I 
should address them in English and they.,said, 
speak in Hindi.' Is it any wonq'cr, Madam 
Deputy Chairman, for the Home Minister to 
address in Hindi in a Hindi Convocation. To 
whom does it do credit? The amazing part of 
it is that the Home Minister was doubtful 
whether Hindi would be understood there in 
the Hindi Prachar Sabha Convocation. He was 
doubtful whether Hindi would be understood 
and that is why he enquired there in what 
language he should speak. Therefore let us not 
fall in for such things. I would request the 
Home Minister to leave such funny things to 
younger people and present more cogent, 
more logical and. more responsible arguments 
in support of the Bill. 

Now, I would like to deal with this 
question under three or four broad headings—
the problem of language during the 
Constituent Assembly proceedings, the 
experience gained during these 15 years; 
thirdly we should take into consideration the 
Prime Minister's assurance and fourthly we 
should find out whether this Bill gives effect 
to that assurance of the Prime Minister. 

First of all, let us take the deliberations of the 
Constituent Assembly. Now,  my friend, Mr. 
Bhupesh Gupta,   ) 

was proving here that English can never be 
the official language because it is a foreign 
language and only Hindi can be^the official 
'language and he said there are only a handful 
of people, toadies and lackeys   .   .   . 

SHRI BHUPESH GUPTA: I gave the 
percentage. 

SHRI C. N. ANNADURAI; YOU just go 
through your speech later. 

. . . who question Hindi .and. plead for 
English. Madam Deputy Chairman, I have got 
here the remarks made on the floor of the 
Constituent Assembly by Mr. B. Das of 
Orissa. He accepted Hindi. After accepting 
Hindi he has stated,— 

"But that does not mean that we have no 
apprehensions, we have no suspicions, we 
have no fears. The fears and suspicions that 
we harbour today were harboured by us till 
a couple of years ago when officialdom was 
manned by the English. When the Civil 
Service examinations were held in London 
naturally the Englishmen preponderated in 
the Service. Now that the Civil Service and 
other examinations are being hel,d in Delhi 
naturally hereafter the Hindi-speaking pro-
vince   .    .   . 

Madam, Mr. Das was very prophetic. 

•"....I am not talking of the immediate 
future but 15 years hence—the people of 
the Hindi-speaking provinces such as U.P. 
and C.P. will preponderate in the Civil and 
other Services." 

SHRI ARJUN ARORA (Uttar Pradesh): He 
had been proved wrong. The U.P. people get 
the least number of places in the Services 
now 15 years after independence and Madras 
gets the largest because of your dear English. 

SHRI BHUPESH GUPTA: He is the 
Governor  of Uttar Pradesh  now. 
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AN. HON. MEMBER: Not he; he is another 

person. 
SHRI C. N. ANNADURAI: I thought that a 

close friend of the Congress will understand 
who this B. Das was. This is another person 
who was a Member of the Constituent 
Assembly. Then another Member, Dr. Subba-
rayan, also pleaded for the retention of 
English or alternatively he pleaded for 
Hindustani with Roman script. I •m pointing 
this out because the lan-gauge clause 
introduced in the Constitution, though it may 
be an agreed solution, was at best a 
compromise and in all compromises we have 
got every legitimate right for a reappraisal and 
rethinking. My friend was saying that as far as 
Hindi was concerned it was a settled fact that 
Hindi is to become the official language in 
1965 and nobody could question it. No, Sir. 
That is not the case, because our Constitution 
is flexible, our political system is democratic 
and we have got every right to amend the 
Constitution and we are adepts in amending 
the Constitution. 

[THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA)   in the   Chair.] 
We are amending the Constitution for the 
sixteenth time and I would plead for a 
reappraisal of the language issue and ask this 
august House to inform the Government that 
instead of allowing this bitterness to grow, 
this rancour to continue, instead of two camps 
being created artificially, they should take up 
a reappraisal of the language question and 
keep till that time the status quo. If that is 
done, I would be perfectly satisfied with the 
motives of the Government. Were not 
alternatives offered +o the Home Minister by 
his own partymen at the party conclaves? 
Were all the members of the Congress Party 
fully •atisfied with the Bill? Did it not need 
the entire cfjoling of the Home Minister and 
the persuasion of Pandit Jawaharlal Nehru. the 
Prime Minister, to coax them? Am I divulging 
any secret when I say that? Did it not appear 
in all the papers? Were the Congress M.Ps 
from the southern 

States satisfied? Did they not fight for the 
word 'shall'? Did they not fight for the deletion 
of the clause relating to the Reviewing 
Committee? What was offered to them? Of 
course, I do not have personal contact with the 
Home Minister but even from a distance he is 
a charming man and to his party people he 
ought to be very charming. Therefore he had a 
charming way of dispelling their suspicions 
but the problem is not their suspicion!. The 
people suspect the motives behind this Bill. It 
may be argued that 42 per cent, of the people . 
. . (Time bell rings.) 

PROF. M. B. LAL  (Uttar Pradesh): He 
should be given more time. 

SHRI N. M. ANWAR:    He must be given 
more time. 

HON. MEMBERS: Yes, he must be given 
time. 

SHRI C. N. ANNADURAI: It was stated 
that Hindi has got the claim to become the 
official language because it was spoken by 42 
per cent, of the population. If this 42 per cent, 
were to be scattered throughout the length and 
breadth of India, the argument would be 
logical and it would be ethical also but this 42 
per cent, is concentrated in compact" and 
contig area's. It is not spread over. Therefore 
if 42 per cent, is taken into consideration you 
are conferring a permanent, perennial 
advantage on a compact and contiguous area 
in India and conversely permanent disadvan-
tage to other areas. And. therefore, it is that 
this 42 per cent, cannot be taken into 
consideration. If Hindi were to be spoken 
throughout India even by 20 per cent. of. the 
people, then we can say that of all the 
languages Hindi is known from Cape 
Coroorin to the Himalaya!. Twenty per cent of 
our population do know Hindi and, therefore, 
let Hindi become the official language. I can 
understand It, though I cannot support it. I can 
understand the logic behind it. But what is the 
logic behind presenting this 42 per cent, in a 
compact area  of U.P., Bihar    Rajat- 
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than and Madhya Pradesh as an argument. It 
was Mr. T. T. Krishnama-chari who once said 
India, that is Bharat, that is U.P. 

SHRI SANTOSH KUMAR BASU: Shri 
Shyama Prasad Mookerjee said that 

SHRI C. N. ANNADURAI: Shri Shyama 
Prasad Mookerji said it and T. T. K. repeated 
it once. I distinctly remember it. It first 
emanated from Bengal. All revolutionary 
thoughts emanate from Bengal. 

SHRI R. R. DIWAKAR (Nominated) :  You 
are repeating both of them. 

SHRI C. N. ANNADURAI: Just because the 
elders are keeping quiet I have to do it. 
Therefore, the 42 per cent, entrenched in a 
compact area cannot be taken as an index of 
ethical majority. It is merely an arithmetical 
majority. Therefore it is that I say that Hindi 
has no claim to become the official language. 
As the Home Minister was saying, we have 
had linguistic States working in full harmony. 
We have developed our regional languages. 
We do not even call them regional languages. 
We call them the national languages. In/ my 
State Tamil is the national language and it is 
the official language. Each of these national or 
linguistic States is developing in its own way. 
I would very much request Members of 'this 
House to come along with me and note the 
present political situation and find out whether 
your official language problem fits in. Here 
you have gftt linguistic States fully conscious 
of their nationalism. They are developing their 
national languages. Just as they are developing 
their national language, Telugu in Andhra, 
Malayalam in Kerala and Tamil in Tamil Nad, 
so also in U.P., Madhya Pradesh, Rajasthan 
and other places, they have g°t every right to 
develop Hindi as their national language, as 
the official lan-171 RS—7. 

guage there. I found from the papers that in 
Punjab, which is considered to be bilingual—
Hindi and Punjabi—tht Leader of the House 
was saying some days back thai he found 
great difflcui ties in making Hindi become the 
official language there. Therefore, I would 
request, I would plead with Hindi States to 
make their language their State official 
language. Work it out and make it acceptable 
to everyone else, if they want it. 

SHRI SANTOSH KUMAR BASU: What is 
your solution to the problem of a common 
language for the whole of India? 

SHRI C. N. ANNADURAI: Maybe my 
solution to the problem is negative, not 
positive. I will present it in this way. Keep the 
status quo by amending the Constitution. Let 
there be a solution not necessarily by us. We 
are not the last scions of India. Perhaps we are 
more confused. We have got more political 
rancour. In future times a proper solution may 
be arrived at. Therefore, let us not seal it. Let 
us have the status quo maintained by an 
amendment of the Constitution. I do not say it 
is my solution. It is my request, it is my 
pleading and I would say that on a solution of 
this issue depends the entire political future of 
South India, especially Tamil Nad. 

SHRI B. K. P. SINHA (Bihar): Why not the 
Hague Court? 

SHRI C. N. ANNADURAI: I know I am 
facing the Home Minister and in facing him I 
say as a Gandhian he should give me the right 
of protesting against what I consider to be evil 
and unjust. I am prepared to take any 
consequence, and I am not alone in Tamil 
Nad. And therefore it is that I would say; 
Respect the feelings of people who have got a 
hoary language, who think that by the imposi-
tion of Hindi as the official language there 
will be political rancour. 

Well, arguments are advanced that English 
is a foreign language. Again. 
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[Shri C. N. Annadurai.] I  give  an 

example which may perhaps irritate my 
friend, Shri Bhupesh Gupta.    In    the    
United    States    of America, only 20 
per cent, of the people  went  from the  
British  Isles.  Of the 80 per cent, of 
people, some    of them  went from  
Spain,  some  from Portugal, some from 
Italy and other European countries. Yet 
America has chosen  English  as  the  
official      language.    My    friend,     
Mr.     Bhupesh Gupta,    smiles:    "Oh,    
that    Anglo-American  conspiracy."   
We   are   well aware of it. Yet I would 
say    that Americans have  got  as  much     
self-respect  as we have got.  Then,  they 
thought that if they     could     adopt 
English as the official language,   they 
could convey the sentiments    of    so 
many people. Again, I would      give 
another    classical    example.    Ireland 
was fighting England, as ferociously, as 
if not more ferociously than,    the 
Congress fought the British.    In Ireland 
De Valera said: "If we are given the 
option whether we want Ireland or the 
Gaelic language, I would give up   
Ireland   and  I   would  keep     the 
Gaelic language." When Ireland    be-
came free, the Irish Parliament   met and 
decided that Gaelic should      be J.he 
official language and along    with it 
English should be the official language 
as   well.   After all, we do not have any 
rancour or hatred towards the Britishers.    
We    happen    to    be members    of    
the      Commonwealth, though    my    
friend,     Mr.     Bhupesh Gupta, would 
like India to be in some other group.  
Fortunately  or unfortunately India is a 
member     of     the Commonwealth. 
You can remain      in the  
Commonwealth.   You   can       use all 
technology. You can look   at   the world 
through the window of English, but 
English is a foreign language. It will be 
considered to be derogatory to us if the 
Britishers were to remain here and say, 
take it. Then, we will have to resist it. 
But now there      is no question  of 
imposition of English by the British. As 
a matter of fact, as  my friend,  Mr.  
Bhupesh     Gupta, said, the Britishers 
would very much like English to get out 
of    India be- 

cause of the low standard of English here. 
Therefore it is not as if there is any 
imposition of an alien language by an 
alien power. We ourselves, for the sake of 
convenience, for the sake of expediency, 
because of the force of circumstances, are 
asked to choose this medium, which 
happens to be foreign to U.P., foreign to 
Madhya Pradesh, foreign to Tamil Nad, 
foreign to Andhra and, therefore, the 
advantages or disadvantages are evenly 
distributed. 

Now, suppose Hindi becomes the 
official language. The Prime Minister has 
been saying that Hindi should be 
simplified. If a language becomes the 
national language, take it from me, from 
my experience of the working of the 
Tamil language, the pressure will be to 
make it more and more pure and not more 
and more simple. You can never simplify 
the language after making it official or 
national. If you come to our part of the 
country, Mr. Bhupesh Gupta, you will 
find new words taken from the old 
vocabulary of Tamil. In the case of Tamil 
mixed with Sanskrit, the mixture has been 
taken out and there is purity of language 
there. That alone will happen in Hindi 
States. When that happens and when we 
are asked to learn simple Hindi, is it not a 
handicap race? For Hindi knowing people 
in Hindi States, Hindi is the mother-
tongue, Hindi is the State official 
language, Hindi is the medium of 
instruction and Hindi is the Union official 
language. 

How many advantages have they got? 
How many disadvantages have you put 
on us? Hindi is not our mother-tongue, 
though if we learn Hindi, we can speak as 
our esteemed friend, Shri Satyanarayana. 

PROF. M. B. LAL; You are sure of that. 

SHRI C. N. ANNADURAI: I am com-
ing to that. You want curios in North 
India. That is to say, however efficient, 
however proficient we may become in 
any language, unless it is our 
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mother—tongue, it cannot offer us ad-
vantages as that language would offei to  
members of that group,  and thai is why 
we say that behind this Language Bill  
there  is  the  political  problem.   You 
may not be aware of it. The hon. Minister 
has stated at the fag end of his speech 
that there is no ulterior motive.   There 
cannot be ulterior motive when such 
gentlemen are handling such things.    
But I say, whether you have a motive or 
not, the consequence will be that.   The 
consequence of the imposition of Hindi 
as the official language will create a    
definite, permanent  and  sickening     
advantage to the Hindi-speaking    States.    
That was what was stated by Shri B. Das 
of Orissa in the Constituent Assembly, by 
Dr. Subbarayan and by very many others.   
And even in the Rajya Sabha some years 
back when an allied question was 
discussed, my hon.    friend, Shri 
Avinashilingam Chettiar,    raised his 
voice  of warning.    Therefore,  do not 
think that it is merely confined to the 
D.M.K.      In    this    problem    the 
D.M.K.  occupies only a very    small 
place.   It depends upon the future of this 
Bill whether the D.M.K is to occupy a 
greater sphere or occupy the same  
sphere.    But  let  me tell    this House 
through you, Mr.    Vice-Chairman, with 
all respect that if Hindi is imposed  as the 
official language, the D.M.K will unfold 
its relentless fight, its relentless  agitation     
against    this imposition of Hindi 
whatever be the consequences. 

The other day I heard the Home 
Minister saying. "During the emergency 
the Parliament is empowering me to take 
what action I like". I am aware of it and 
being cognisant of it my conscience will 
not permit me to keep quiet if this 
imposision of Hindi were to become a 
fact. The entire South will revolt against 
this. When I say the entire South, I know 
that there are Andhra's Malayalees and 
others who will say: "No, no. We are not 
with you." I am aware of that. But those 
people who understand the significance of 
the Hindi menace and those people who 
realise the    conse- 

, quences of the Hindi menace, they are 
with me. 

AN HON. MEMBER: The Madras 
minorities are with you. 

SHHI C. N. ANNADURAI: It is simply 
because I am in a minority I am pleading. 
If I had been in a majority, I would have 
carried the day. Therefore, it is not an 
accusation. Because you are saying that, I 
have to point out that the Congress Party 
itself controls power not because it is in 
the majority, but it controls power 
through minority votes. 

SHRI B. K. P. SINHA: Largest single 
block of votes. 
SHRI C. N. ANNADURAI: The Cong-

ress Party got during the last elections 72 
per cent, of the seats in the Lok Sabha on 
an aggregate poll of 45 per cent of the votes 
in its favour, whereas the opposition groups 
got    28 per cent, of the seats despite that 
fact that they polled 55 per cent, of the 
votes. (Interruption) Please do not provoke 
me into presenting these stark realities.   
Therefore, I would say that it is not a 
question of majority or minority. It is a 
question of justice and freedom, it is a 
question of consultation    and concord, it is 
a question of amity ind affection or 
animosity.   You will have to decide it in 
that    way    and    not through numbers.    
Therefore,    it    is that I say I request the 
Home Minister, though the Bill is passed 
by the Lok Sabha, to withdraw the Bill, to 
take the Prime Minister's    assurance into 
his consideration, and that is the last item 
that I want to press    upon him. 

What is the Prime Minister's assu-
rance? Before saying what the Prime 
Minister assured, I would ask the Home 
Minister to go into the genesis of that 
assurance—why was it given, when was 
it given, how was it given and to whom 
was it given. A Prime Minister of a State 
will not go on giving assurances to 
anybody at any time. An assurance from 
the Prime Minister becomes necessary 
because he finds a 
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[Shri C. N. Armadurai.] sort   of political  
atmosphere   in     the country   that  needs     
soothing,     that needs assuaging, and it    was 
at that time that the Prime Minister had come 
forward to dispel our  apprehensions. He stated 
that English would continue as the associate 
official language. Why not we  include  the 
words  "associate official language"?      Well,    
somebody may ask: "Are you not satisfied with 
the title?    It is    official   languages". But if I 
were to be satisfied with the title, my friend, 
Mr. Vajpayee, would be dissatisfied because it    
is    official languages and not official    
language. Therefore, I have got nothing against 
Mr. Vajpayee.   I can understand    his words, 
and as a matter of fact in politics as well  as in 
other    things extremes can understand 
extremes.    It is only the mixtures that create 
difficulty.    My friend,  Mr.  Vajpayee,    is 
swearing by Hindi.    I appreciate his courage.   
I wish my State also    contains as many 
Vajpayees as possible. He is fighting for his 
language, fighting not only for his language to 
become the  State  official language   but to 
become the all-India official language, and if 
my friend, Mr. Vajpayee, were to be given full 
scope, he would make it even a world 
language.   I like him very much for that.   But    
what the Congress Government has done is 
this.   They on the one hand went on 
encouraging the Hindi people, and on the other 
hand they went on giving confidence to us 
also.   Wherever there were occasions  to meet 
people    who wanted Hindi as official 
language they said:  "Do not be   afraid.     Let    
1965 dawn,  H'ndi will  become the  official 
language", and    Shri    Vajpayee   was 
thoroughly satisfied.    That is why the present 
Bill  dissatisfies him,  because another ten 
years' lease    of    life    is given to English and 
he turns round and asks: "Where is my Hindi?"   
You have given rich assurances to us.   You 
have stated that English will remain as  an  
associate  language indefinitely. The word 
"indefinitely" was explained by Pandit 
Jawaharlal Nehru  in  this 
way:   "As long as you want, as long 
as the non-Hindi people want; and I 

will leave the entire question to be decided not 
by Hkidi-knowing people but by non-Hindi-
knowing people." Now by giving assurances to 
us and \>y encouraging men of Mr. Vajpayee's 
persuasion you are creating unnecessary 
rancour between myself and Mr. Vajpayee. If 
you are to allow Mr. Vajpayee to develop 
Hindi in his U.P. and if you are to allow 
English to be the link between me and Mr. 
Vajpayee, I could not get a better fr'end than 
Mr. Vajpayee. Therefore, I think that through 
this Bill you are creating political rancour, and 
so the Prime Minister's assurance has not been 
carried out through this Bill. Of course clause 
by clause people argue. Well, the Prime 
Minister stated that English would continue. 
English continues: How? Not as an associate 
official language along with Hindi, but for 
some purposes which the Government will 
decide. But the Prime Minister has stated that 
English will remain as an associate official 
language, and if the Prime Minister's assurance 
is to be fully carried out, I would request the 
Home Minister to drop this Bill, gird up his 
loins, take the consequences that may arise out 
of it because they are courageous people, and 
bring forward an amendment of the 
Constitution maintaining the status quo, that is 
keeping English as the official language. 
Please do not think that because it is foreign 
we should discord it. This is the age of getting 
know-how and technical assistance from any 
country that gives them and therefore, let it be 
the techn'cal assistance that the English people 
have given to us or handed over to us till, as 
my hon. friend here put it, a permanent 
solution is thought of in a calmer mood 
perhaps by people who come after. Therefore, 
it is that I would very much request the Home 
Minister to drop this Bill, because I may tell 
him that the moment this B'll was discussed, 
the calm atmosphere in South India had been 
disturbed. Everywhere, in every town, in 
Tamil Nad, you can find two groups 
discussing this problem, discussing it not in an 
amicable way, but discussing it with  political 
rancour.    And when 



1903 Official Languages       [ 2 MAY 1963 ] Bill, 19CS 1904 
 

the Home Minister has stated that the enemy is 
thsre to be driven out, is it ihe proper time to 
create such a discord? Is it the proper time for 
disturbing the political concord and political 
climate? As a sagacious statesman, the Home 
Minister should look into the matter and drop 
.this Bill, amend the Constitution, keep 
English as the official language till the non-
Hindi-speaking people decide about it. When I 
am say;ng this, I am not being ludicrous 
because a member of the Planning 
Commission, Shri Shriman Narayan, has 
stated only last week that the non-Hindi-
people only should decide the question. And 
another member of the Congress Pairty itself, 
in a meeting presided over. I think, by the 
Home Minister, Shri. Lai Bahadur Shastri, was 
kind enough to say—I remember to have read 
his name as Mr. Misra—only last week that a 
blank cheque should be given to the non-Hindi 
people, let them write the dead-line. That is 
political magnanimity, that is political 
sagacity. And through this Bill, the political 
sagacity and statesmanship expected of you is 
being thwarted and you are driving a wedge 
into the calm political atmosphere and the 
united outlook that you have created during 
the one year and more. Therefore, with a lone 
voice, though it might be as Mr. Bhu-pesh 
Gupta stated, a noisy voice, I would plead with 
the Home Minister to consider this as the 
feeling of the official representative of the 
D.M.K. and the unofficial emissary of the non-
Hindi States of the South, those people who 
understand the menace of Hindi and its 
consequences. Therefore, I plead before the 
Home Minister for a reappraisal of the 
language issue, pending that reappraisal, for an 
amendment of the Constitution, for maintain-
ing the status quo and keeping English as the 
official language. 

Thank you. 
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[THE   DEPUTY    CHAIRMAN   in   the 
Chair.] 

SHRI ROHIT M. DAVE (Gujarat): 
Madam Deputy Chairman, I rise to lend 
my support to the Bill which has been 
moved by hon. the Home Minister. 
Though this Bill is a very short one, it is a 
very vital Bill and any decision that we 
might take on this Bill, and any opinion 
that we might express while discussing 
this Bill are likely to have far-reaching 
repercus-. sions on the future of this 
country. Therefore, it is necessary to 
consider the question before us in a calm 
and dispassionate manner. 

It is unfortunate that the   appeal made 
by hon. the Home Minister that 

this Bill should be discussed in a practical 
manner taking into consideration the 
realities that we are facing, the 
complicated nature of the problem that 
we are facing, has been ignored. There 
have been attempts on the part of some of 
the speakers, who spoke on this Bill, to 
take up a partisan attitude, an attitude 
based more on some of the principles that 
were held dear by them rather than in 
terms of the realities before us. There is 
no use ignoring the fact that the des:re of. 
our Constitution-makers was that with'n 
fifteen years after the Constitution came 
into force India would be in a position to 
solve the problem of official language 
and the various parts of the country, the 
various points of view that were 
expressed in the Constituent Assembly 
and the various views that were expressed 
then would be taken into account by the 
Government and by the people and 
serious attempts would be made to see 
that some solution could be found. The 
Bill, that is before us is really an ad-
mission of our failure to solve the 
problem of official language. It is true 
that this Bill does give a new life to 
English as the official language, and that 
too for an indefinite period. Why had we 
to do this when there was a general desire 
on the part of the Constitution-makers 
that on the 26th January 1965 Hindi shall 
be the official language? It was the wish 
of the Constitution-makers that on 26th 
January 1965 Hindi should be the official 
language and that wish of the 
Const'tution-makers has not been fulfilled 
because ol the fact that we were not able 
to make full use of the fifteen years that 
were ava'lable to us in order to find out an 
acceptable solution to the problems of the 
official language. During these last 15 
years there has been a rapid pro's of the 
regional languages including Hindi but 
Hindi has also developed more as a 
regional language than as  i language 
which has spread throughout the length 
and breadth of the country and which has 
been made more acceptable during that 
period. We have to find out the reasons 
why it was not possible within the last 15 
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years to make Hindi a language accept-
able to all the parts of the country. Where 
exactly have we failed, what exactly are 
the reasons which have been responsible 
for the failure on the part both of the 
Government and the people? This 
question is not something which was 
ignored by the country. Time and again 
this question had come up for active 
consideration at the highest level. 
Commissions were appointed to go into 
the problem. A Parliamentary Committee 
was appointed to go into this problem and 
in the innumerable discussions, seminars, 
meetings and discussions this question 
had come before the country. The various 
political parties had offered their own 
solutions and had advocated certain steps 
which ought to be taken in order to see 
that language became a cementing force 
rather than a dividing force in our 
country. My own Party has, on more than 
one occasion, made some concrete 
suggestions in this- matter. It was 
suggested that there ought to be Language 
Institutes in all the principal cities of 
India wherein the various languages in 
the country could be studied and attempts 
might be made to find out how the form 
and shape of Hindi could be changed so 
that it became an acceptable language 
throughout the country. It was also 
suggested that there ought to be 
continuous exchange of students from 
one part of the country to another, 
specially with a view to finding out how 
the language problem could be solved by 
actual trial and error. It was suggested by 
us long ago that in the various univer-
sities in the country more than one Indian 
language should be taught so that again a 
cementing force could be built up and 
ultimately we may be In a position to find 
out how Hindi could be made a language 
acceptable throughout the length and 
breadth of the country. In spite of these 
various suggestions, in spite of these 
various discussions, unfortunately neither 
the Government nor the people of this 
country have succeeded in finding out a 
solution of this very thorny problem. As 
long we have not been able to find out a 
solution of this problem, it would 

ae unwise to impose any language as an 
official language throughout the length 
and breadth of the country. Shri 
Annadurai was quite right when he said 
that it is not just a question of political 
arithmetic, that there are other 
considerations involved. The 42 per cent, 
of Hindi-speaking people are living in 
compact and composite areas while Hindi 
is not so well known and the people have 
not been able to master Hindi in other 
parts of the country. If Hindi is suddenly 
made the sole official language 
throughout the length and breadth of 
India, then there would be certain 
difficulties regarding the transaction of 
official business and even carrying out 
discussions among the various States and 
between the State and the Centre and it 
would be difficult to find a language 
which is suitable for that purpose. In some 
of the States now we have the regional 
languages as the official languages and I 
have heard that these States are finding it 
very difficult at times to carry on any 
correspondence with the other States. The 
State from which I come, namely, the 
State of Gujarat, has accepted the regional 
language, Gujarati, as the official 
language. I was told by one very 
important officer in the State of Gujarat 
that when he is carrying on any 
correspondence with the State of Madras, 
he finds it very difficult to carry on the 
correspondence because of the fact that 
the only typewriter that he has in his 
office is a Gujarati 'typewriter. He 
addresses his letters in Gujarati to the 
office situated in Madras. There is no one 
in that office to understand the Gujarati 
language. Therefore the letters remain 
unanswered and some very important and 
vital functions of the State are held up for 
a very long time. Therefore the solution 
does not lie in making the regional 
languages as the State languages of the 
various parts of the country and then to 
leave the matter at that because we are a 
nation, we are a country in which the 
various parts are vitally inter-connected, 
pr<y blems are common, issues are com-
mon, and continuous correspondence is 
absolutely necessary.    So we have to 
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[Shri Rohit M. Dave.] find out some 

solution whereby this correspondence, 
this official business among the various 
States of the country and between the 
States and the Centre could also be 
carried out without any difficulty. 

THE DEPUTY CHAIRMAN:      You 
may continue on another day. 

The House stands    adjourned    till 11 
A.M. tomorrow. 

The House then adjourned at 
thirty minutes past five of the 
clock till eleven of the clock on 
Friday, the 3rd May 1963. 
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